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BEFORE THE NATIONAL GREEN TRIBUNAL
""-i'\l WESTERN ZONAL BENCH AT PUNE

/’ APPEAL NO.12 OF 2017
Dileep B. Nevatia ... Appellant
Versus

State of Maharashtra & Ors. ... Respondents

ADDITIONAL AFFIDAVIT IN REPLY ON BEHALF OF

RESPONDENT NO.5

I, Shri. S. S. Jagtap working with Maharashtra State Road Development
Corporation Ltd. (“MSRDC") i.e. Respondent No.5, having its registered
office at Priyadarshini Park, Nepean Sea Road, Mumbai — 400 036, do

hereby state on solemn affirmation as under:

1. I am working as Executive Engineer with MSRDC since the year 2017. I
have perused the Memorandum of Appeal and I am conversant with the
facts of the present case from the records and proceedings with the facts
of the present case from the records and proceedings available at my
office and I am competent to depose to the same and have been duly
authorised by Respondent No.5 to file the present Affidavit on behalf of
Respondent No.5.

2. At the outset, I deny all the allegations made and contentions raised in the
present Appeal, and nothing contained therein should be deemed to have
been admitted for want of specific denial. I repeat, reiterate, confirm and
adopt each and every statement in the Affidavit in Reply filed on behalf
of Respondent No.5 in the captioned matter. I am filing the present

Additional Affidavit in Reply to place certain material facts and
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’ dog'i;iuments on record, that shall be germane to the adjudication of the
""Q;;{)tioned Appeal. 1 reserve the right to file a detailed Affidavit, if

“ necessary or if so directed by this Hon’ble Tribunal.

. I say that the Versova Bandra Sea Link project (‘VBSL’) is one of the
crucial public importance for the city of Mumbai and its Western
Suburbs in view of the acute problems of traffic congestion faced herein.
The population of Mumbai is increasing at a fast pace and is estimated to
reach around 24 million by 2021. The Western Suburbs of Mumbai are
developing at a rapid pace in terms of commercial establishments as also
housing schemes to accommodate this vastly expanding population. The
commuters travelling to South Mumbai from the Western Suburbs
presently use the available Swami Vivekananda Road and the Western
Express Highway, both of which have already reached saturation level.
There is no open space available for expansion of these existing roads
and the heavy congestion on these roads leads to indefinite delay and
more travel time and increasing air pollution. I say that, in light of what is
stated hereinabove, it has become imperative to develop an alternate
route to ease such traffic conditions and consequently improve the

environmental situation.

4. 1 say that a need to develop a ring road to cater to the traffic throughout
Mumbai both from the North to South and from East to West has become
imperative owing to major growth in the Western Suburbs, especially
around Andheri, Goregaon and Borivali. This proposed ring road would
be formed by Eastern Freeway (which extends between the Eastern
Express Highway at Ghatkopar to P. D’Mello Road, South Mumbai) and

the Western Freeway connecting at Nariman Point.

I say that various studies have revealed that about 50% of the traffic
towards South Mumbai originates from the Suburbs beyond Bandra such
as Andheri and Goregaon. I say that with the construction of VBSL, the
traffic of the Northern Suburbs would get diverted from the existing city
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roads such as Swamy Vivekanand Road and Western Express Highway
wfuch are suffering acute congestion on date.

“6. 1 say that a pre-feasibility study was carried out by M/s CES (India) Pvt.
Ltd., an expert agency with specific emphasis on:
a. Broad traffic estimate;
b. Conceptual alignment and plan with possible links;
c. Broad cost estimates;
d. Broad environment and social issues;
e. Organization and legal aspects;
f. Financial aspects.
I say that, it is only after detailed study and deliberation of the feasibility
of the proposed VBSL that it has been seen that the same is indubitably
imperative. Some of the benefits which are expected to be achieved by
the construction of the Bandra-Versova Sea Link project includes:

a. significant savings in the travel time due to increased speed and
reduced delay at intersections;

b. reduced number of accidents;

c. improvement of the environment vis-a-vis reduced air and noise
pollution along with the densely populated existing corridors,
the concentration of carbon dioxide and nitrous oxide are
expected to significantly reduce, and

d. consequent easing of traffic congestion on the Western Express
Highway and S.V. Road,

e. consequent easing of traffic on local road in the densely

populated area owing to a diversion of traffic to sea link.

7. I say that substantial amount of public monies have been spent till date
on the VBSL project. The current status of the project as on date is that
2.077% of the work is complete (110 piles, 15 pile cap, 11 piers and 0.5
Abutment). I say that currently, the work is in progress at Bandra, Juhu

and Carter Road connectors.
/"’__‘—O
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., 8‘ I :sleiy that the Respondent no. 5 has obtained all necessary clearances and
| peﬁnissions as required under law for commencing and carrying out the
VBSL project. The same have been granted by the respective statutory
B authorities, keeping in mind the peculiar geographical and topographical

aspects of the land required for the VBSL project as also keeping in mind
environmental factors.

9. I say that the proposed project was considered by the MCZMA in its 71%
meeting held on 26th August 2011 when, after duly appraising the project
from the CRZ point of view, the MCZMA was pleased to approve the
proposal for VBSL. I crave leave to refer and rely upon a copy of the
relevant excerpt of the Minutes of the Meeting dated 26th August 2011
when produced. The recommendation culminated in the issuance of an
order by Respondent no. 3 (‘MCZMA’) granting CRZ recommendation
dated 5th November 2011, a copy of which is hereto annexed and marked
at Exhibit A.

10.1 say that, on 9" January 2013, the MOEF (Respondent No.2) was
pleased to issue Coastal Regulation Zone (CRZ) clearance for the VBSL
on the terms and conditions contained therein. A copy of the CRZ
Clearance is hereto annexed and marked at Exhibit B.

11.I say that, on 5th, 6th and 7th October 2016, the State Level Expert
Appraisal Committee (SEAC)-1 of Maharashtra in its 136th meeting
considered and appraised the project as per the EIA Notification 2006
and after due deliberation and perusal of the documents placed on record,
was pleased to recommend VBSL project for prior environmental
clearance to the State Level Environment Impact Assessment Authority
(SEIAA). I carve lave to refer and rely upon a copy of the relevant
excerpt of Minutes of the 136th Meeting of the SEAC-1 when produced.
The VBSL project was also considered by SEAC-2 under the Screening
Category 8(b)B-1 as per the EIA Notification of 2006.

12. Thereafter, I say that the VBSL project came to be appraised by the
SEIAA in its 107th meeting dated 19th, 20th, and 21st October 2016

when after considering the proposal of the Respondent no.5 in threadbare
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dq\'gail, the SEIAA was pleased to recommend the project for prior

/ egl'/l/ironmental clearance on various terms and conditions. I crave leave to
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~ ,.ﬁ:éflfer and rely upon a copy of the relevant excerpt of the Minutes of the
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VY~ 107th Meeting of SEIAA when produced.

13.1 say that, on 2™ February 2017, the environmental clearance for the
proposed VBSL came to be issued in favor of the Respondent no.5 on the
terms and conditions contained therein pursuant to the 136th meeting of
the State Level Expert Appraisal Committee — I and further approved by
the State Level Environment Impact Assessment Authority in its 107th
meeting. Hereto annexed and marked at Exhibit C, is a copy of the
environmental clearance dated 2™ February 2017. I say that the captioned
Appeal is filed, challenging the environmental clearance dated 2m

February 2017.

14. 1 say that, thereafter, in the 127" meeting of the MCZMA, held on 2™
November 2018, the extension of validity of the CRZ Clearance dated 9t
January 2013 came to be considered at item no. 39. After due
deliberation, the MCZMA was pleased to recommend the VBSL project
to the MoEF for extension of validity of the CRZ clearance granted to the
VBSL project. Annexed and marked hereto at Exhibit D, is a copy of the
relevant excerpts of the minutes of the 127™ meeting of the MCZMA.

15.1 say that the Additional Principal Chief Conservator of Forest
(Mangrove Cell), Mumbai vide its letter dated 1% October 2018, made a
recommendation to the Additional Principal Chief Conservator of Forest,
Nagpur the diversion of 2.9907 ha. of mangroves for the VBSL project.
The Additional Principal Chief Conservator of Forest, Nagpur, after duly
considering the same, recommended the proposal for diversion of
mangroves on certain conditions to the MoEF i.e Respondent no.2.

Hereto annexed and marked at Exhibits E and F, are letters dated 1%

October 2018 and 14™ December 2018 respectively. . %"
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.';.16. k_} say that, on 20™ December 2018, the Respondent no.5 was granted
Bead|

51-'4 rest clearance by the Ministry of Environment, Forests and Climate

_--"’;Change and forest land admeasuring 2.9907 ha. was granted to the
Respondent no.5 for the purpose of the proposed sea link project subject
to fulfilment of certain conditions that are enlisted therein. A copy of the

Forest Clearance is annexed and marked hereto at Exhibit G. The said

clearance permitted cutting of about 1585 number of mangrove trees

subject to approval from the Hon’ble High Court.

17.1 say that the MCZMA was thereafter pleased to issue communication
dated 4th January 2019, recommending the project to the MoEF for
extension of validity of the CRZ clearance granted to the VBSL project.
Hereto annexed and marked at Exhibit H, is a copy of the
communication dated 4th January 2019 communicating the
recommendation of MCZMA for extension of validity of the CRZ
clearance granted to the VBSL project. I say that based on such
recommendation by the MCZMA, the MOEF considered the grant of
extension of the CRZ clearance dated 9th January 2013 and on 7th
February 2019, the MOEF was pleased to grant such extension upto 7th
January 2023 subject to the terms and conditions contained therein.
Hereto annexed and marked at Exhibit I is a copy of the extension of
CRZ clearance granted by MOEF dated 7" February 2019. The letter
dated 4™ January 2019 records that there would be a diversion of forest
land admeasuring 2.9907 ha. and the same has been noted by MoEF in its
letter dated 7™ February 2019. Tt is therefore made clear by these letters
that the extension of CRZ Clearance is in respect of the area admeasuring

2.9907 ha.

18.1 say that, the Respondent No.5, had filed a Writ Petition No. 535 of 2019
under Article 226 of the Constitution of India, seeking directions to the
Respondent Authorities in the captioned Writ Petition, to permit the
Petitioner therein to carry out the work of its project, being VBSL, in

accordance with the permissions granted to it and to seek the leave of this
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:"5 Hon’ble Court to commence and execute the construction of the proposed
)5
feat public utility.

sova-Bandra Sea Link, which is an important infrastructure project of

19.1 say that after hearing all the parties to the captioned Writ Petition,
including the Applicants therein, this Hon’ble Court, vide an order dated
8™ February 2019, granted leave to execute the VBSL project, disposing
off the captioned Writ Petition in terms of prayer clause (a) of the Writ
Petition, and also all Chamber Summons therein i.e Chamber Summons
No.24 of 2019, Chamber Summons (L) No. 17 of 2019, Chamber
Summons (L) No. 70 of 2019 (Hereinafter collectively referred as the
said Chamber Summons’) and further directed an officer of the
Respondent No.5 herein to file an undertaking within a week of the
passing of the aforementioned order, stating that the Respondent No.5
herein, shall strictly comply with the conditions as imposed in the
permissions and clearance granted i.e permission by the Maharashtra
Coastal Zone Management Authority (MCZMA), Environmental
Clearance and Forest Clearance. Hereto Annexed and marked at Exhibit
J is a copy of the Judgment and Order dated 8™ February 2019 passed by
the Hon’ble Bombay High Court in Writ Petition No. 535 of 2019. I say
that accordingly in compliance with the order dated 8" February 2019,
the Respondent No.5 filed an Undertaking dated 14™ February 2019 in
this Hon’ble Court undertaking to abide by all terms and conditions of

the following permissions/ clearances:

Sr. Date Particulars
No.
1 9" January 2013 CRZ Clearance issued by Ministry of

Environment and Forest (MoEF)
|

2 2" February 2017 Environment clearance

3 20" December 2018 Forest Clearance granted by MoEF

4 7" February 2019 Extention of CRZ clearance issued by

4&_&:@4
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| MoEF

/1 crave leave to refer and rely upon a copy of the Undertaking by

Respondent No.5 dated 14® February 2019 when produced.

20.I say that one Applicant in the aforesaid Writ Petition, i.e Mr. Zoru
Bhathena, filed a Special Leave Petition (Civil) Diary No. 8449 of 2019
and the same was disposed off vide an order dated 1st April 2019
whereby Mr. Zoru Bhathena (Petitioner in the Special Leave Petition
(Civil) Diary No. 8449 of 2019) was granted liberty to approach this
Hon’ble Court and make submissions to the Hon’ble Bombay High
Court, with regard to the aforementioned undertaking. It is pertinent to
note that the Order dated 8th February 2019 passed by the Hon’ble
Bombay High Court was neither set aside nor was any stay granted by
the Hon’ble Supreme Court. The order dated 1% April 2019 passed by the

Hon’ble Supreme Court is hereto annexed and marked at Exhibit K.

21.1 say that, pursuant to the order dated 1% April 2019 passed by the
Hon’ble Supreme Court, on 2™ May 2019, Mr. Zoru Bhathena (Petitioner
in the Special Leave Petition (Civil) Diary No. 8449 of 2019) filed a
Notice of Motion No. 190 of 2019 in the disposed off Writ Petition No.
535 of 2019 seeking a stay of the VBSL project and other reliefs
mentioned therein. A copy of the Notice of Motion No. 190 of 2019
without its annexures is annexed and marked at Exhibit L.

22.1 say that a proposal was moved by the Respondent no.5 vide its letter
dated 22nd July 2019, seeking amendment to the Costal Regulation Zone
(“CRZ”) clearance dated 9th January 2013 (as extended from time to
time) granted by the Ministry of Environment, Forest and Climate
Change (MoEF). In furtherance to the aforesaid letter, a reminder letter
dated 5th August 2019, seeking amendment was addressed by the
Petitioner to MoEF. The acknowledgement for the aforesaid application
for amendment of the CRZ clearance was received by the Respondent

no.5 vide an email dated 26th August 2019. Copies of the Respondent
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no,5’s letters dated 22nd July 2019 and 5th August 2019 (without their
:;feépective annexures) are annexed at Exhibit M and Exhibit N. The
,;;_l;‘?I/{espondent no.5 craves leave to refer and rely upon the copies of the

annexures enclosed in the aforesaid letters, when produced.

23.1 say that, pursuant to the petitioner’s proposal seeking amendment to the
aforesaid CRZ clearance and the order dated 20th September 2019,
passed by this Hon’ble Court in the captioned Notice of Motion, the same
was considered by the Expert Appraisal Committee for projects related to
costal regulation zone of MoEF and CC in its 224th meeting held on 24th
September 2019. The minutes of the said meeting were uploaded on the
website of MoEF and CC wherein it was mentioned that “The Committee
therefore decided that the project proponent shall give a written
undertaking that cutting of mangroves shall only be 1500 sq. m in total
and the diversion of the remaining mangrove/ forest area is only in
respect of way for construction of road on stilt or bridge as the case may
be. The committee finally decided that on receipt of the above said
undertaking from MSRDC and required information as sated above,
necessary amendment may be carried out in the CRZ clearance
appropriately by the Ministry.” A copy of the order dated 20th
September 2019 passed by this Hon’ble Court and the minutes of the
224th meeting of Expert Appraisal Committee dated 24th September
2019 are annexed at Exhibit O and Exhibit P respectively.

24.1 say that, pursuant to the directions issued by Expert Appraisal
Committee in the aforesaid minutes of meeting, an undertaking in
compliance thereof, was submitted by the Respondent no.5 to MoEF for
issuance of the amended CRZ clearance vide its letter dated 19th October
2019. A copy of the Respondent no.5’s undertaking vide letter dated 19th
October 2019 is hereto annexed and marked at Exhibit Q respectively.

25.1 say that pursuant to the Respondent no. 5’s undertaking submitted vide
letter dated 19™ Qctober 2019, the MoEF vide its letter 28™ January 2020

e s
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read as follows “In mangrove area, road onm stilt only shall be
constructed. There would be loss of about 1585 mangrove trees in 1500
sq. m of mangrove areas affected during construction at Carter Road
Connector, Juhu Koliwada Connector and Versova Connector. As
committed by the project proponent, 10 times the number of mangroves
destroyed/ cut ie 15850 mangrove trees shall be regenerated/
replantation at appropriate location in consultation with the Mangrove
Cell of the Department of Forests, Government of Maharashtra.” The
letter further stated that all other terms and conditions stipulated in the
CRZ clearance dated 9™ January 2013, shall remain unchanged. A copy
of MoEF’s letter dated 28™ January 2020 is annexed and marked at
Exhibit R respectively.

26.1 say that the Notice of Motion n0.190 of 2019 taken out by one Mr. Zoru
Bhathena being an Applicant therein, in Writ Petition No. 535 of 2019
was heard and disposed off as withdrawn vide an order dated 16"
December 2020 passed by the Hon’ble Bombay High Court. Hereto
annexed and marked at Exhibit S is a copy of the order dated 16"
December 2020 passed by the Hon’ble Bombay High Court.

27.1 say that VBSL is a project of great public importance and the benefit of
the project far outweighs the alleged issues raised by the Appellant. I say
that the Appellant has not been able to show any infirmity in the process
of the grant of environmental clearances to the project. I say that the
VBSL project is permissible under the CRZ notification and has been
granted the environmental clearance for the same by following the due
process of law. Further, as stated hereinabove, all other applicable
permissions have also been granted. Furthermore, I say that huge

amounts of monies have already been invested in this project as stated
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reinabove and if any reliefs prayed for herein are granted, the same

P ay lead to huge losses to the public exchequer.

28.In light of what is stated hereinabove, I say respectfully submit that, it is
abundantly clear that the present appeal does not raise even a semblance
of a ground made out for setting aside the Environment Clearance
granted to this Respondent on 2" February 2017 and therefore the
present appeal deserves to be dismissed Wi/th_e%mplary costs.
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Solemnly affirmed at Mumbai ) T
4 Cutive Engineer
Mumbai - 5¢
This 8 day of September 2021 ) DEPON%W .C. (Ltd.), Mumbai - 50
Before me:

dvocate for Respondent No.5

M.P.GUPTA
* MAHARASH,RA

Regd. No. 5484
Expiry Date

NOTARY REGISTER

SR. D ARPT
NO. Uie 2.0
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Date : 9" September, 2021

TO WHOMSOEVER IT MAY CONCERN

Sub: Before the National Green Tribunal
Western Zonal Bench at Pune

Appeal No.12 of 2017

Dileep B. Nevatia ... Appellant
Vis. '

State of Maharashtra & Ors. ... Respondents

Shri Shankar Sandu Jagiap, Executive Engineer, is hereby authorized
to file pleadings, affidavits, applications and to lead evidence, etc. in the above

matter for and on behalf of the Respondent No.3.

Q,;;W
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Sari. Sanjay Yadav (I. A. S),
Joint Ianaging Director 1L, MSRDC
Baray L. Yadav, LAS,

Joire Rlasagling Director (T
WASRGE Led, Rlumbal-50, .

~if

——

Corporate Office : Opp. Bandra Reclamation Bus Depot, Near Lilavali Hospital, K C Marg, Bandra (West), Mumbai - 400 050.
Telephone No.: 022-26400190/201, 26558175/76 Fax No.: 022-26417893

Regd. Office : Nepean Sea Road, Eesides Privadarchini Park, Munisai - 420 036.
Telepticne No.: 022-23855403, 23613789, 23651C30
Wahaita © wanwar marde ara CIA - HAR2ONGAS1QUARCNAIATERA
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MAHARASHTRA COASTALL ZONE MANAGEMENT AUTHORITY
Tal. No. 1 2285 5082 No. CRZ-2010/ CR-187/ TC-3
c-mail mahamczma@ginail.com Office of the -
M. tra Coastal Zone Management, Authority,

. -mm/“.ﬁ‘::]:.wimament Department, Room No. 217(Annex),

ol
Qe

plevagey F ;nvi‘p,gﬂf(ﬁzﬁya, Mumbai- 400 032.
Do “‘:“u?\;}‘i“i"-’“bai?\g-@%] 2011
To *c.<_:- b n@"‘i 'u;d" "m,?‘o
“ Director, Coastal Regulation Zone “go0 _!cﬁv',"rf;’ it 119
. Y

Ministty of Environment & Forests % &%
Paryavaran Bhavan, CGO Complex,  « ? /\\‘\ \ .
\

lodhi Road, New Delhi- 110 003 am
(/‘
Subject: Proposed Versova-Bandra Sea Link Project (VBSLP) in Mumbai by
MSRDC -

Sir, )

The matter regarding “Proposed Versova-Bandra Sea Link Project (VBSLP) in Mumbai
by MSRDC’ was considered in the 71% meeting of MCZMA held on 26.08,2011.-
2, Authority noted that, the matter was earlier considered in the 69" meeting of MCZMA
beld on 29.04.2010 and the proponent was requested 10 submit certain proposal details, which

were submitted by the proponent vide letter dated 23.08.2011. Hence, the matter was consiidered

in the 71" meeting of MCZMA.

Is as

3. With reference 1o the submitted information, Authority noted the propusal deta
follows: ‘

I. The Versova-Bandra Sea Link (VBSL) is proposed to be constructed as a fastelf' link
between Versova and Bandra in the suburbs of Mumbai. The length of the sea link is

approximately 10 km with dispersal points at fuhu Koliwada and Carter Road
Otter’s Club) at Bandra. The sea link will have 444 lanes on both the sides.
2. As per the submitted Form-I and EIA report:
- The proposed sea link passes through CRZ-I and CRZ-IV areas. Approach/ la
points will be CRZ-11.
- The sea link will be constructed about 900 m away from the coast. ‘
- Total length of the road shall be about 9.890 km. The total length will consist ¢
fink of about 9.500 km and road on stilt of 390 m length, The construction of th
link along this alignment does not envisage any cutting or tunnel. The road shall
4+4 lanes on either side,
- The total cost of the project is estimated to be Rs. 4045 crores.
3. As per the submitted EIA report, the environmental justification of the sel
alternatives are given as follows:

- The sea link will be constructed 900 m away from the coast and entirely through's

- The total length of the road shall be about 9.890 km
- The total length will consist of sea link of about 9.500 km and road on stilt of 39
- Road on stilt will avoid catting of mangroves af the Versova end
- Ambient air quality and noisz levels affected will be minimum
= It has very minor issues of R & R~
- Only a minor land is needed to be acquired
- Moreover no reclamation is envisaged in the transect
4. As mentioned in the Form-I:

C /Cﬁ?
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' sea
€ sea
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5.

l.

During the construction phase, temporary structure will be erected at Juhu for casting
yard, construction activities and housing of construction workers, Existing casting
yard (constructed for Bandra-Worli Sea Iink (BWSL) project) at Bangdra
Reclamation may be used for this project,
There will be construction of Jetty for transportation of workers, material and
machinery from sea link during construction. ’
During the construction: phase, temporary structure will be erected for production and
manufacturing of parts of 'sea link ‘structure i.e. segment/ girders etc. at existing
casting yard with jetty: {constincted for BWSL project) at Bandra &/ or ai new
casting yard proposed at Juhu Koliwada. Barges/ trailers will be used to carry girders
etc. from casting yard to launch:ng site and will be placed at desired location with tbe
heip of launching girders. C L
There will be no changes in water bodies of the land surface that may affect drainage
or run-off.
During construction of sea | ink, excavated rock would generate, which will be
disposed off at the designated/ approved dumping site either in the sea or on the land
or both, i

As per the information submitted regarding mangroves in the EIA report, the most
dominant mangrove species observed in the area under reference are Avicennia maring
and Avicennia alba, They are densely located at Versova end of the near RGIT almost
like mangrove forest. 1
It is also mentioned that, there will ba no impact on the mangroves on the Bandra end of
the sea link since the entire bridge will be inside the sea and shall not hamper any
mangroves existing on the coast. The construction on pre-casted piers and segments of
Cable Bridge inserted into the sea will reduce the pollution caused and not hamper

mangroves on the coast, if any.
In case of mangroves at the Versova end it is mentioned that, there are few mangrove
patches found at Nana-Nani Park near Versova end. However, proposed sea link will end

at a farther distance from these patches. Proper mitigation measures will be taken for the
same.

Authority noted the permissibility of the proposal as per the CRZ Notification, 2011
which is as follows:

1} As per para 3(iv)(a) of the CRZ, Notification, 201 |-
(iv) Land reclamation, bunding or disturbing the natural course of seawater except

(a)  required for setting up, construction ot modernisation or expansion of foreshore

3)

In light of above, the Authority decided to recommend the proposal to MoEF subject to
following conditions:

Specific Conditions:
The tidal ingress to mangroves shall be maintained during and post construction of the
project.

those:

facilities like ports, harbours, jatties, wharves, quays, slipways, bridges, sea link,

road on stilts, and such as mesnt for defence and security purpose and for other

facilities that are essential for activities permissible under the notification;
As per para §(i) [ (i)(e) of the CRZ Notification, 2011: “construction of trans harbour

sea link and without affecting the tidal flow of water, between LTL .and HTL” is

permissible activity in CRZ-1(A)
As per para 8(i) 1 (ii}(g) of the CRZ Netification, 2011 “construction of trans

harbour sea links, roads on stilts or pillars without affecting the tidal flow of water” js |

permissible activity in CRZ-I(B).
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General Conditions:

1)

2)
3
4)
3)
6)

7

8)
9

10) Project proponent shall not start any construction work on the site till final CRZ clearance

11) This recommendation will be valid for 5 years from the commencement of the work. '

6.

-

The local fishing zone, facilities for traditional coastal communities, jetties etc shall no
e disturbed.

If the project involves the destruction of the mangroves, High court permissions shall b
obtained as per Mumbai High Court order dated 06.10.2005 and 27.01.2010.

©

The construction of the structures should be undertaken as per the plans approved by the
concerned local authorities/ local administration, meticulously conforming to the existing
local and central rules and regulations including the provisions of Coastal Regulation
Zone Notification dated 19.02.1991 and the approved Coastal Zone Management Plan of
Maharashtra and Mumbai.
In the event of any change in the project profile, a fresh reference shall be made to tllae
MCZMA. ‘
The sand dune, if any, on the site should not be disturbed in any way.
The mangroves, if any, on the site should not be disturbed in any way.
The MCZMA reserves the right to revoke this recommendation, if any, of the conditio_lps
stipulated are not complied with to the satisfaction of the MCZMA. _ i
The MCZMA or any other competent authority may stipulate any additional conditions
subsequently, if deemed necessary, for environmental protection, which shall be
complied with.
A copy of the recommendation letter shall be marked to the concerned local body/ local
NGO, if any, from whom any suggestion/ represcntation bas been received while
processing the proposal.

The environmental safeguard measures should be implemented in letter and spirit.

Six monthly monitoring reports should be submiited to the MCZMA in soft and print
format.

to the project is issued by MoEF.

The agenda and minutes along with the proposal etc. are enclosed herewith for necessary

action in the matter. The copy of this letter is also available on the website of MCZMA ii.e.

hitp://inczma.maharashira.gov.in.

Copy for informatien to:

1.

154

Chairperson, Maharashtra Coastal Zone Management Authority, Mantralaya, Mumbai-
400 032

Director, Western Zone (Bhopal), Kendriya Paryavaran Bhavan, Link Road No. 3,
Bhopal- 462 016

Managing Director, MSRDC, Opp. Dena Bank, Adjacent to Priyadarshini Park, Nepean
Sea Road, Mumbai- 400 036 -

Select File (TC-3)
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T.10,11-84/2011-18-111
Government of india
Ministry of Environment & Forests
{1A. Y17 Division)

Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi- 110 003,

Dated: 9w January, 2013
.'..0 ‘
Wanaging Dircctor,
#I/s Maharashtra State Road Devl, Corp., Ltd.,
Opp. Dena Banlk, Adjacent to Priyadarshini Park,
Nepean 8cu Road, Murnbaj - 400 036

fubject: CRZ Clearance for Versova - Bandra Sea Link Projgct {VBSLP}
Maharashtra by /s Maharashtra State Road Dévelopment
Carporation (MSRDC) - Reg.

s has reerense v letler Noo CRZ-ZO}O/(‘.R'15‘.7’,"[‘(:-3 dated
B Gem Mamber Seepotn Bhdnrasine o PO

Hamanemes Authority (MCZMA) and your subseguent Cletter  daterd
- £5.05.201% seeking prior CRZ Clearance for the above project under (he
- Lnastal Rezulation Zone (CRZ) Notification, 2011. The propasal has been
Ceppraised as per prescribed procedure in the light of provisions under’

Toestnl Fesuintion Zone Not:fication, 2011 on the basis of the mandatory
ocuments enclosed o withh e itpplication  vis, e (Aestionnaire,
rreommendsiion of State Coastal Zone Management Authority, EMP and the
widitional chwrifications furnished in rexponsc 10 the observations of (he
fLxpert Appraisal Committee constituted by the competen: authority in its

“amcetings held on 9 . 100 February, 2002 and 18% . Jus Oetober, 20172,

L HtUis interalia, noted that the proposal is for development of Versova -

wlr Bea link. MSRDC hae, proposeed to develop sea link from Versova to
Bandri 2y e suburbs of Mumbni The lergth of the sea linl, s approximately
Mo kmwathy dispersal points al Julm Koliwada and Jogger's Park. The sea link
will hiwe 444 fanes on bot™ $he sides The population of Mumbai is fast
PANGIG Al grete pace i eslimaied Lo reach aronnd 22 mitlion by

; VoM 0 e Bane 4y e comnut, freom o o0 SRy sy
vavelling o the south Mumbai, tae available route 13 the .V, road and the
Fostern ss Highway, 3o, these roads have alrendy reached the
Wl v, 1L Liefaue hltsliodtd g TOBI  jqiiadinm Wy alsntbisRuin noye
waveling the said length of 10 km. at present There is no open space
sailalle for the expansion of these reads, The ‘congestion on these reacy
«cads o deliey in travel time. So there s great need Jor the allernative fascer
sransportation system, which will be achieved by this proposed sca link.

jlf I

__':_:_'1_;,‘_._—
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5 alternatives were

Alignment ne. 1
Alignment no. 1

Alignment no. 2

Alignment no, 3

Alignment no.o

‘The MSRDC has se
the Juhu beach,
The satient fo
A the Coast, wial Len
kot {Approx.), Road
traffic dispers‘:‘ﬂ at -

3. . The construce

technology, includin
with bridge Luilders
maximum depth of
than 50 m. MSRDC

Budget proposed at present iy Ry,
during implementation of the projecl. The roid il he construc
the wimgioves at e

4 4 Marine Impuc
Life Sciences Depurt

Engincers. The ussessment of water up to 1510 2 km from shore s
that the watd quality is;

navigational channel
Khar danda & Juhu

thoroughly studicd with several criteria, These

{A): Conntal Road on reclamation with cut
tunnel al Juhu Benéih [Length: 10,223
Estimated Cost 3367 ¢ |l

wore:

[

cover
1, Block

B): Coastal Road an Stilte with cut and cover ninnel

Jubu Beueh {Lengey 10,232 ko, ok
Cost: 3772 Cr)

betimared

Coastal Bridge parily at 200m away from coust &

partly along the coast with cut & cower

Juhu Beaeh. {Length: 10.072 kns, Bloci |

Cost: 3777 C1!
Sew link entirely is Sea ar 900m o
coantflengih: 9.890 Lm, -Black Estin,
4045 Cr]

Coastal Roud nn ror i paten till Qagay

Rand Stond and S lae therealin

el al

way o

i ar e
ek Coste

e
- ergon,

Lo jlengus 10,18 fin, Block Estmnted wosl, doon

Cr)

lected alignment Mo, 3 as there is no cut and cober on

gth 2.890 K, Traflic Lanoes 4+9 Janes, Son L

~

on S4ilt 390 m with nowut and cover and rec
Joggers Park and Juhu Foldvada, Cost Rs. 4045 CF.

: .
ion of the sca link will be carried out usi
K single pier with max. widih 2500 mm, sujpe
/movable scafiold, minimum span lengths o
superstructire 1500 M, expansion joints g
has preparcd extensive EMP and IDMP for ¢
45 crores tovards EMP which n

“

VOrwen Lt 1

T R iat rowrs

no reclamation and minimum damage to the mungroves,
atures of the said alignment Ko, 3 are: about 900m away from

o506,

(S

)

1.
idv

mipdur,

ELIUC e

e 30 m,
ol less

Assessment Swidies £ the project was carricd obt Lo

ment, University of Mumbai, through Fine 2

(ishing) at four locati.n vi. Bowmira, Chi
Koliwada. Discusnimon was held wid, the fsher

they demanded for aavigation span of 50 mit at Bandra and % i

Ghimbai Road, Kiar

f (R

danda, juhu Lotwadz. MSRELC proposed to i

m al Bandra and 100m at other locations, inctading 150 m at Juhu

hotel]. The chunnel v
HBourd has alse confi

il have 12 m vertical clesrance. Muharashira

-

dready detenorate d due o party tregted funt dieed

stwage heing released in i, The ahpnment of the sea link oros

uch:

vahidate s

the

sad,
dand

RERt

Gyt S0
{Novotel
Marilime

rmed the vlemunces vide letter dated 13.63.201% iThe
fishermen also requested fi develop o smail 1oty and common e for dieir




“epmring of net and M &R actvitics, (i) preference of employment, (i
nmpensation 1o the alfected fishermen, i} allotment of place neur Bandra
Tort for fishing. MSRDC informed that the requests (i] to (iii) are considered
-me wili be insiuded in the draft tender Paper and the request ay (v} can not

 remsideres as this laind daes qee selong tn MSPRN,
3 MSRDC  had nieraction. with  jocal people,  NGQOs, concerned

vithorilies fiom fishing activitjes, The Local Residents’ Assovialions 8
NGOYS were natisficd with, the project and conveyed the same in writing,
Were damportant issucs raised vis, effecy onexinting wraffic oy
! points and shisturbance for fishing activities for joca) fishermen,
stailed discussion, the M3REC assured them for increasing the width
ol wximtuiye reads i recuired, puting up proper signage, erecting rioise
barriers i ense Usere will be i rease in noise Jevel, shift the dispersal point
vermediate connector from Jogeers Park (o near Otter's Chub,

3 The pruject was considerd by the MCZMA in its 7= meeting of the
MCZMA on 25.08.2011 and MCZMA recommended ¢ the MoliF vide letter
Ne: CRZ-2010/CR-187/TC- 3 dated 05.11.201).

“The Expert Appraisal Commmillee, aftor due consideration of the
reievant documents submitted by the project proponent and’ additiona)
chirifications furnisheel in responac to its observations, have recommendrd
for the prant of CRZ Cicarance ir ie projec. Accardingly, the Abns o
hetehy accond neeessnry CRZ Clenrance for the above project ag per the
previsions of Coastal Reguiatien Zone Notification, 2011, subject to strict
compliance of the terms and condibons as follows:

3. STECIFIC CONDITIONS:

1) In mangrove arca only road nn stilt shall be consuafed, There
would be permanent loss of abiout 150 sqm mangeovts and 50
dam tempordry 1083 curing construciion in Versova and Carter

WRICCLOr. Asper e QR BOUACHLILY, 2U1), WL teus nvo Litison ¥

e number  of mangroves  destroyed/cut aduring  the

construction process shall be replanted. The proponent has

proposed 10 times mangrove plantation at Bandra adjacent 1o

Lhe project. The identfied fand is government Jand & presently it

has sparse mangroves,

{i{l  Froponent shall comply with all the assurances made to the
Lisbermen and lucal public, duchnding provining o Nicigiiting
channels, providing noisc barriers.at sensitive locations.

(i) The preinet preranent showld ke appropriatc cicagance from
the aulhorities such a5 Forest Department and/or Hda'ble High
Court as the case nay be for cutting of mangroves, ¢

iV} There shall be no aredging and reclamation for the project.

= {0 3
\




(i)

[vii}
[wiii)

{ix)

(x}

(i}

{xii)

GENERAL CONDITIONS:

(i)

(1)

(i)

{iv)

The muck materinls shail be anlysed prior w0 dumpingy
disposal in the identifjed locatiors with the approval of] the
competent authorily o ensure that it do not enuse any unpact

Lo the crvironment.

Al the construction cquipments st oll be provided with cxiaust

sieiteer anpecially Cose 10 habitatic s

All the recummendation of the MCZMA shall be strictly abndull.

There shall he no water drawal in CR2 arca.
|

Thefe shull be no disposal of solie Jiguid wastes on conl

arei. Solid waste Management shi ' be us per Munieipal Soli

IMannaertsst and Handlina Rialen, 2000,

Sewage shall be weated and the 'Yrc:ntm'cnl'l"‘acililg; shall il
provided in accordance with the Coastal Reguiat

Zan

stal

¢l

e.
[

Notification, 2011. The disposal of wreated water shall confitm

ot el e of Staie Puiinon Coven! Poar.

The: projest proponent shal' st Up separate environmanial
management cell {or effective mplenentation of the stipulatied
environmental saleguards under “he supervision of a4 Senior

Executive.

‘l‘hcbfundes earmirked for environmient management plan shall

be included in the budget and this shall not be diverted for asy

other purposes,

Fall support shall e extended 1o the officers of this Biuisuyf

Regional Office al Bhopal by the project proponeny duriy

inspection of the praject for monitaring purposes by furnishin
full details and action plan, includirg action 1alen FePOTLS 1

respect  of mitigation measures nd other  environmental

proteciion activiges,

e

TR

A sulRloning waiening e Wit shaol need w be sulimiued L
3 3 :

the prajeet proponenis 1o the Regicnal Office of this Ministy o

Blopal  resarding  the impleme yation  of  the stipulates

conghitions

Ministry of Environment & Forests or any other comgeten:
authority may stipulate any ndditicnal conditions or modify i
existing ones, if necessary in the interest of environmen: ané

the samce shall be complied with.

"
'

The Ministey reserves e right to revoke chis clearance

any o

e conditions stipuiated are not complied with the satistaction

of the Ministry.

< 4

&
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e i the event of a change in project profile or change in ju

1S ) glg 507

3y

mplementatios sayieney, @ fresh reference shall be madc to {the

Mintstry of En /b onment and Forests,

i The project prapoients shall inform the Regional Office as well

as e hindstry, ste dive o B closte sl Fivid oy
of the project vy tie concerned authorities and the date of sta
of land developnieat work.

tvi] A copy of the clearance letter shall be marked to concenicd

il
rt

Panchayat/local NGO, if any, from whom uny suggestion/

represenlation has lheen made received while processing the

propusal.

viil}  State Polution Control Board sha display & copy of the
clearance letter 2t the Regional Office, District InGustrics Cenjer

and Collector’s Oftice/Tehsildar's office for 30 days.

o These suipuieaens woald be enforced amoxy; others under the

provisions of Waler (Prevenuen and Control of Pollution} Act 1974, the Air

{Prevention and Control of Poliution] Act 1981, the Environment (Protectio
Act, 1986, the Public Liabilty (Insurance] Act, 1991 and ElA Notificati
1964, including the amendments and rules made thereafter,

Vie Al other statausy desrinees sueh wg the apprevids for sterage

=

dicsél from Chicel Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conscrve lion Act, 1980 and Wildtie {Protection) Agt,
t¢72 ete. shall be oblained. as applicable by project proponents from the

respective competent authontes.

12, The project praponent shall advertise i ot least two Jocal Newspapers =
widely circulated in the reggian, one of which shall be in the vernacular

language informing that ihe oroject has been accoided CRZ Clearance a

copics of clearance letlers are availakle with the State Palution Conttol

Board and may alse be s:en on the website of the Ministry of Environme
R R S YU TP LLdsranrgnalnggiingda: The LIRS EU T LR R VTR T N R NIRRT,

vithin 10 days from the cate of receipt of the Clearance letter and a copy jof

the same should D fermided to the Regional office of thiy Ministry

of indin in the matier of Goa Foundation Vs, Union of tndia in Writ Petivjg
ICwil] Ko, 4060 of 2004 ax marbe applizalde to s project

q.

i Any appenl against this clearance shall lie wich the National Greer
Tribunal, if preferred, within period of 30 days as prescribed under Sectiod
16 of the Natienal Green Tribunal Act, 2010,

1. Swatus of complinnce to  the various  supulated  environments
conditions and cnvironments! saleguards will be uploaded by the projec
proporent in its website, 3

%

-

13. This Clearance is subjest to final order of the Hon'ble Supreme Cour
r
1

3]

{

~ =




16. A copy of tne clearance letter shali be sent by the proponent

L

concerried Panchaval, Zilla Parisad/Munivipar Corporation, Uiban |Local
Body and the Local NGO, if any, fram whon suggestionsfrepresentasns, if

any, were received while processing the propasal, The clearance letwer shall
also be put on the website of the company be the proponent.

17. The proponent shall upload the status . { camplisnce of the stpuilated
Isu conditions, mchiding results ol monitcred data on thew and
shall update the same periodically. It shall simubltancously b s o the

Regionnl Ol’ﬁ\c of NMoEF, the respuctive Zonal Oftice of CPCIR and e SBCD,

18 The project proponent shall alse subimat six monthly reposts on the
.

status of compliance of the stipulated EC conditions including re
monitoree data. (both in Lard copies as wel! as by comail) to the
Regional Office of Mol2F, the vespective Zona, Office of CPCB and the §
190 The environmental stateient for each financial year o

o thé concerned State Pollution Control Beard as preseribed undes ¢

MR

Mareh s Forsae A oo msadaiod b e subiniled by the projece wiumite

he

Environmeat {Proteation) Rules, 1986, as anended subscquently, shait ulso

be put on the websie of the company along with the stalus of compliace
EC conditions and shall also be sent to the respuctive Regional Glfiebs
MoEF by e-mail, ¢

l
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of

{Lalit Kajpur)

Director (IA-!
Copv to:
1. The Secretary, Departinent of Environment, Gove. of i
© Mantralaya, Mumbai - 100 032.

1

tnharashien,

2. The Chairmar, CPCB, Parivesh Bhawan, CBD-cum-Ofiice Complox,

East Arjun Napar, Dethy ~ 32
3. The Chairmar, Maharashtra Coastal Zone Manapemen: Autha:
Room No.217 {Annexe], Mantraiaya, Mumbai - €00 032,
<. The. i
Points, 3t & a4t foor, Dpp.- Cine Planet, Sion Circie, Sion
Mumbai-400 32,
b3 The Chied Cunservator of Fore.ts, Ministry of Eovi .
Forests, Rugonal Office, Western Fegion, Kendviya  Paryave:

VR M ITHARY

nons Madheashirs Pallalicn Cotine Boarg Radoiage,

LY,

Bhavan, Link, Road No. 3. Ravishanlar Nagar, Lihopal- 862110 (M -

6. Guard File,
7. Monitoring Cel.,

v

(Lalit Kap
Director (I4-

e
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F.No.11-84/2011-IA-III
Government of India
Ministry of Environment & Forests
(IA.III Division)

Paryavaran Bhawan,
CGO Complex, Lodhi Road,
" New Delhi - 110 003.

Dated: 9t January, 2013
To

Managing Director, : ‘

M/s Maharashtra State Road Devl. Corp. Ltd.,
Opp. Dena Bank, Adjacent to Priyadarshini Park,
Nepean Sea Road, Mumbai ~ 400 036

Subject: CRZ Clearance for Versova - Bandra Sea Link Project (VBSLP),

Maharashtra by M/s Maharashtra State Road Development
Corporation (MSRDC) - Reg.

wRR

This has reference to letter No: CRZ-2010/-CR-187/TC-3 dated

05.11.2011  from Member - Secretary, Maharashtra Coastal - Zone
Management Authority (MCZMA) and -your subsequent letter. dated
08.05.2012 seeking prior CRZ Clearance for the above project under the

Expert Appraisal Committee constituted by the competent authority in its
meetings held on 9t -1t February, 2012 and 18t - 19% October, 2012,

2. It is interalia, noted that the proposal is for development of Versova -
Bandra .Sea link. MSRDC has proposed to develop sea link from Versova to

saturation level. It takes minimum 75-80 minutes for commuters for:

travelling the said length of 10 km. at. present. There .is no open space
available for the expansion of these roads. The congestion on these roads

leads to delay in travel time. So there is great need for the alternative faster
transportation system, which will be achieved by this proposed sea link.

S alternatives were thoroughly studied with several criteria. These were:
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Alignment no. 1(A): Coastal Road on reclamation with cut and cove
’ tunnel at Juhu Beach [Lenigth: 10.232 km, Bloc

o Estimated Cost: 3397 Cr] : _
Alignment no. 1(B): Coastal Road on Stilts with cut and cover tunnel at
’ Juhu Beach [Length: 10.232 km, Block Estimated
Cost: 3772 Cr] . - o
Alignmentno. 2 Coastal. Eridge partly at 200m away from coast &
: partly along the coast with cut & cover tunnel at
. Juhu Beach. [Length: 10.072 km, Block Estimated
Cost: 3777 Cr] i

N

Alignmentno. 3 :  Sea link entirely in Sea at 900m away . from
coast.[Length: 9.890 km, Block Estimated Cost:
4045 CrJ

Alignment no.4 :  Coastal Road on reclamation till Galaxy Apartment

Band Stand and Sea link thereafter till Versova
End [Length: 10.15 km, Block Estimated Cost: 3665
Cr]

The MSRDC has selected alignment No. 3 as there is no cut and cover on
the Juhu beach, no reclamation and minimum damage to the mangroves.
The salient features of the said alignment No. 3 are: about 900m away from
the Coast, total Length 9.890 Km, Traffic Lanes 4+4 lanes, Sea Link 9.500
km (Approx.), Road on Stilt 390 m with no ecut and cover and reclamation,
traffic dispersal ar ~Joggers Park and Juhu Koliwada, Cost Rs. 4045 Cr.

3. The construction of the sea link will be carried out using. modern/|
technology, including single pier with max. width 2500 mm, Superstructure

with bridge builders/movahle scaffold, minimum span lengths to be 50 m,

Budget proposed at present is Rs. 44 crores towards E
during implementation of the project. The road will be
the mangroves at the Versova connector for constructio

n of 4-5 piers,"

4, Marine Impact Assessment Studies for the project was carried out by
Life Sciences Department, University of Mumbai, through Fine Envirotech
Engineers. The assessment of water Up t6 1.5 to 2 km from shore indicates
that the water quality is already deteriorated due to partly treated /untreated
sewage being released in it. The alignment of the sea link crosses the

0 vities, (i) preference of employment, (i)
compensation to the affected fishermen, (iv) allotment of place near Bandra




Fort forﬁshing. MSRDC informed that the requests (i} to (iil) are considered
and will be included in the draft tender paper and the request at (iv) can not
be considered as this land does not belong to MSRDC.

5. MSRDC had interaction with local people, NGOs, concerned
authorities from fishing activities. The Local Residents’ Associations &
NGO’s were satisfied with the project and conveyed the same in writing,
There were 2 important issues raised viz. effect on existing traffic at
dispersal points and disturbance for fishing activities for local fishermen,
After detailed discussion, the MSRDC assured them for increasing the width
of existing roads if required, putting up proper signage, erecting noise
barriers in case there will be increase in noise level, shift the dispersal point
{(intermediate connector) from Joggers Park to near Otter’s Club.

6. The project was considered by the MCZMA in its 71%t meeting of the
MCZMA on 26.08.2011 and -MCZMA recommended to the MoEF vide letter
No: CRZ-2010/CR-187/TC-3 dated 05.11.2011.

clarifications furnished in response to its observations, have recommended
for the grant of CRZ Clearance for the project. Accordingly, the Ministry
hereby accord necessary CRZ Clearance for the above project as per the
provisions of Coastal Regulation Zone Notification, 2011, subject to strict
compliance of the terms and conditions as follows:

8. SPECIFIC CONDITIONS:

(i) In mangrove area only road on stilt shall be constructed. There
would be permanent loss of about 150 sqm mangroves and 50
sqm temporary loss during construction in Versova and Carter
connector. As per the CRZ notification, 2011, at least five times
the number of mangroves  destroyed/cut during the
construction process shall be replanted. The proponent has
proposed 10 times mangrove plantation at Bandra adjacent to
the project. The identified land,is government land & presently it
has sparse mangroves,

(ii} = Proponent shall comply with all the assurances made to the
- fishermen and local public, including provision of navigation
channels, providing noise barriers at sensitive locations.
(i) The project proponent should take appropriate clearance from
.. the authorities such as Forest Department and/or Hon'ble High
Court as the case may be for cutting of mangroves.

(iv)  There shall be no dredging and reclamation for the project,

(v) " The muck materials shall be analysed prior to dumping/
disposal in the identified locations with the approval of the
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(vi)
{vii)
(viii)

(ix)

(%ii)

-Sewage shall be treated and the Treatment Facility shall be

competent authority to ensure that it do not cause any impa:ct
to the environment. - :

: A |
All the construction equipments shall be provided with exhauist
silencer especially close to habitation,

All the recommendation of the MCZMA shall be sfrictly abided.
There shall be no waser drawal in CRZ area.

There shall be no disposal of solid or liquid wastes on coastal

area. Solid waste Management shall be as per Municipal Solid
(Management and Handlingj Rules, 2000, a

provided in accordance with the Coastal Regulation Zone
Notification, 2011. The disposal of treated water shall confirm
the regulation of State Poliution Control Board.

The project proponent shall set up separate environmental
management cell for effective implementation of the stipulated

environmental safegtiards under the supervision of a Scnioir
Executive. i

GENERAL CONDITION S:
Tasninl CONDITIONS

@

(if)
(i)

(ivé

(v}

respect of mitigation measures and
Protection activities.. :

A six-Monthly monitoring report shall need to be submitted by

the project proponents to the Regional Office of this Ministry at;

hopal regarding * the implementation of the stipulated
conditions, '

Ministry of Environment & Forests or’ any other competent

authority may stipulate any additional conditiong or modify the

existing ones, if hecessary in the interest of environment and
the same shall be complied with,

The Ministry reserves the right to revoke this ¢l
the conditions stipulated
of the Ministry,

_ earance if any of |
are not complied with the satisfaction

implementation agency, a fresh reference shall be
Ministry of Environment and Forests.
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(vi)  The project proponents shall inform the Regional Office as well
as the Ministry, the date of financial closure and final approval
of the project by the concerned authorities and the date of start
of land dévelopment work.

(vil) A copy of the clearance letter shall be marked to concerned
Panchayat /local NGO, if any, from whom any suggestion/

representation has been made received while processing thei
proposal.

(viii) State Pollution Contrnl Board shall display a copy of the
. clearance letter at the Regional Office, District Industries Center
and Collector’s Office S/ 'I‘ehsildar"s.ofﬁce for 30 days,

N

10.  These stipulations would be enforced among others under the
Provisions of Water {Prevention and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollutior) Act.1981, the Environment (Protection)
Act, 1986, the Public Liability (Insurance) Act,-1991 and EIA Notification
1994, including the amendments and rules made thereafter.

11.  All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,

1972 ete, shall be obtained, as applicable by project proponents from the
respective competent authorities. B

12. The project proponent shall advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded CRZ Clearance and
copies of clearance letters are available with the State Pollution Control
Board and may also be seer on the website of the Ministry of Environment
and Forests at httD:/fwww,envfor.n:ic’.in. The advertisement should be made
within 10 days from the date of receipt of the Clearance letter end a copy of

the same should be forwarded to the Regional office of this Ministry at
Bhopal.

13. " This Clearance is subject to final order of the Hon’ble Supreme Court
of India in the matter of Goa Foundation Vs. Union of India in Writ Petition
(Civil) No.460 of 2004 as may be applicable to this project;

if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

18, Status of compliance to the various stipulated environmentat

conditions and environmental safeguards will be uploaded by the project
proponent in its website,

16. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban Local
Body and the Local NGO, if any, from whom suggestions/rcpresentations, if

14,  Any appeal.against this clearance shall lie with the National Green A
nal, if
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also

17,

EC conditions, including results of -monitored data on their. website and

18,

any, were received while processing the proposal. The clearance letter shall
be put on the website of the company by the proponent.’ ’

The proponent shall upload the status of compliance of the stipulated

|
- . |
The project proponent shall also submit six monthly reports on the

status of compliance of the- stipulated EC conditions including results of

monitored data (both in hard copies as well as by e-mail)

to the respective

Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

March in Form-V as is mandated to be submitted. by the

The environmental statement for each financial year ending 31“;
projcc't_proponenﬁ

to the concerned State Poliution Control Board as prescribed under the
Environment (Protection) Rules, 1986, '@s amended subsequently, shall also

be put on the website of the compzny along with the status of compliance of

EC conditions and shall also be sent to the respective Regional Offices of
MOoEF by e-mail.

Cop}{_to:

‘Director (IA-I1I) 5»

1. The Secretary, Department of Environment, Govt. of Maharashtra,
Mantralaya, Mumbai - 400 032,

2. The Chairman, CPCB, Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi - 32. ' :

3. The Chairman, Maharashtra Coastal Zone Management Authority,
Room Ne.217 (Annexe), Mant alaya, Mumbai - 400 032, _

4, The Chairman, Maharashtra Pollution Control Board, . Kalpatary
Points, 3¢ & 4t floor, Opp. Cine Planet, Sion Circle, Sion (E)
Mumbai-400 022,

5. The Chief Conservator of Forests, Ministry of Environment and
Forests, Regional Office, Western Region, Kendriya Paryavaran
Bhavan, Link, Road No. 3, Ravishankar Nagar, Bhopal~ 462016 (M.P,)

6. Guard File. ’

7. Monitoring Cell,

{Lalit Kapur)

(Lalit Kapur)
Director {1A-111)

16
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENTAU'I’!‘!OI{[T\’

SEAC- T ‘Cr2iprez
El]vimnmcnl department
Room No. 217, 2" figor,
Mantralaya, Annexe,
Mumbai- 400 032,
Date: 2w a4y ﬂbyb 2017,

To,

Mrs. Maharashira State Road,

Development Corporation Limijted {MSRDC},

D2, kKC Marg, Nliyanand Nagar, ONGC Colony.
s Bandra West, Miymbai, Maharashira 400050

Subjeet: ¢ Environmen clearance for Proposed Vetsova Ba
in Mumbaj, Maharashtra State by MSRDC,

This has reference (o Your coimmunication on g

was considered gs per the EIA Notification - 2006

Commiuge.|, ra- in its 136" meeting and recomme

énvironmental clearance 1o SEIAA. Information submitted by
Leve! Environmeny Impact Assessment Authority in jis {7

nd the project fo
meetings,

2. lis noted thay the proposal is co

nsidered by SEAC.1) under screening category 8(h
per ElA Notification 2006.

Brief Information of the project submiited by you is as helow-

Name of the Project ‘_T Verson

Maharashira State

——— e

Name, address, e-maj| & Contact -Name: Mr, g8 Gad

n0. of Propanent ’ | Address: Miharashira State Road Development’
r Corporation Limited ¢ MSRDC). D2, KC Marg,
Nityanand Nagar. ONGC Colony, Bandra Wesy, Mg
[Mahumshlra 400030

l

Telephone Number; 022-26400190/ 2640020/
26538175/ 26558176+ 26433908
J Email 1D; sudwe0f adennileom/

Address: M/s Fine Envirotech Engineers

———— e

3 |Name of Consultant

———

e | ——
Accreditation of Consultant NABET - QCl-159
(NABET Accreditation) ‘

7 EC SEIAA Table ltem No - g Mecting No - 97

ger Mr, Shreekant, V., Jadhay,

ndra Sea Link (VBSL) Project

¢ above mentioned subject, The proposal
- by the Staie Leve) Cxpen Appraisyl

rprior

You has been considered by Stute

) B as

e

— — ]
Versova Bandr Seg Link (V@S1.) Project in Mumb.

ai,

J

(
i
i
'
'

mbai,

~
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!
!

|
l

s

!

12 ‘ Location details of the projeat:

T
3 f New Project

f
|
;

/Expunsioninexislingprojccl .
Modemization /Diversifitation in
existing project :

—_
If expansion/ Diversification, -
Whether environmenta] clearance
Has been obrained for existing

project (If yes, enclose a copy
with compliance “able) .

6 | Not Applicable

7 | Activitysehedulein (he EiA
Notification

e e e

Area Details

Built up arca (S9.m.):
Length of sea-tink - 9.890 km

Name of the Notitied industrial
area f MIDC area

_—
10/ TOR given by SEAC? (If yes

then snecify the mesting) held on 26" February 2016,

—— ]

.
11 | Estimated capitat cost of the Rs. 5516 Crores.
Project (including cost for land,
building, plant and machinery

seperately)

The project is located along the
from Bandra West 10 I
, Versova in Mumbai City. Location Plas is attached a3
! Annexure-}
i Bandra:

| Latitude:- 19"02'4g 7,

West coast of Mumbii
]

Logitirde:- 72%49'23 6" £
Versova:

Latitude:- 1907°29.3" N
Logitude:- 72°48'56,7"
Elevation above Mean Sea Level (metres).- at MSL of
13.2

I' .
|
|
|

s —-—*——_“——.j‘

—— ]
Total plot area (sq. m.);

TOR for EC was granted by SEAC -| in its 122" meeting

Distance from Protected Ares/ | The proposed sea link passes through the CRZ L,CRZI
Critically Polluted areas/ Eco- (i) and CRZ 1 (iiy along the sea side, Approx distance

sensitive areas/ interstate
boundaries ,

from Sanjoy Gandhi National park Borivali is 10.20 kmg.

14| Sewage generation and Amount of sewage generation (CM D) 16CMD from
treatment labour camp of casting yard,

Proposed treatment for the sewags: mobile-§7P

L Capacity of the STP (CMD) (If applicable):25 CMD

7
EC SEIAA Table ltem No - 02 Meeting Na -107"
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The treated sewage will be reuscd for sprmkhng & dust
containment excess if any will | b«. drmucd 10 Network of ;

MCGM.

i5 Sglid waste Managcmcm

Solid waste yenerated during Construcllon phase was

from Pife and Pilecap.
(.Dllsll'ut.tlon phase waste gener'ne;! was approx.:
m*Aday -

: 80.000

Solid wasies wcre disposed through dumpurs on the same

day without slonng al sue . ! ,|

—

$

'
I
'
i

16| Energy

The power was oblained through Rbh.mw Powu

During construction phasc the powcr requirenent was

100KVA

However prow::on was madc for.2 nos diese! pc wwer

generating sets of capucity 100 KV A as,a backup.

Adequate hcxghl stack will be provided to DG se\.

Suppvl)‘ .

17| Environmental
Management plan
Budgetary
Allocation

Construction Phase;

SR. | ITEMS COST (iNR)
No DURING
CONSTRUCTHON
PER YEAR |
) AlR 14,40,000
ENVIRONMENT
2 | waTER 6.72,000
EMVIRONMENT '
3 | NOISE 1.20,000
ENVIRONMENT
j TOTAL EMP COST | 22.32.000.00
Operation Phase:
SR. | ITEMS: COST (INR}
No DURING
| OPERATION PER
, YEAR
N AlR 4,80,000.00
: ENVIRONMENT
1. | WATER 2,24.000.00
" | ENVIRONMENT
3 NOISE 40,000.00
ENVIRONMENT
TOTAL EMP COST | 7.44.000,00

Disaster Manngemcnx Plan & CSR

EC SEIAA Table ftem No — 02 Meeting No -107™
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f
I 7 FuTch_Ji_ppcd Lile saving
boas at 2 Jogation
Teaining to MSRDC staff &
Concessivnaire staff for DMP
Environmental & sogial «
Awareness program.
Green areas

—_— e ‘ _——
ELA Submitted (17 yes then ‘ Yes S Co !
submit the salien; feutures) o | Executive Summary s attached as z.\.nfic:r_cf__" [

—_— —

& The ‘proposal has been considered by SEIAA in jis 107* nceling & decided to! sccord
environmental clearance 1o the said project under the provisions of Environinen!:lmpaﬂ
Assessment Notification, 2004 subjec 1o implementation of (he following terms and
conditions:

General Conditinns for Pre- construction phasc: -

(M
(i)

(iv)

(vi}

{vii)

No mangro ve shalt be disturh

In case of 3

fresh approv:
(Hi) PP shalf comply with the issues raised by MCZMA/CRZ.

This envirg

authority /

ny change in the location of casting yurd PP shall approach SEIAA for
al. o]

mmental clearance*is issued subject to land wse verification. Local
lanning authority should ensure this with respect to Rujes, Regulations,

Notifications,  Government Reslutions.  Cieculars, ete, isseed  if }any.
Judgmentstorders issued by Hon'ble High Coun, Hon'bl: NGT, Hon'ble Supreme
Count regarding DCR provisions, environmental issyes applicable in this maner
should be verified. PP should: submit exactly the same plans appraised by coreern

SEAC and
provided in

SEIAA. If any discrepancy found in the plens submitied or details
the above para may be teported to environment department, \This

environmental clearance isswed with respect 10 the environmental consideration ahd it
does not meas that State Level lmpact Assessment Authority (SEIAA) approved the

proposed lar

E-waste sha
and Handlin,

The permissions/approval shal| ‘be issued hy the competent Authority 1o the project
only afler ensuring sustained connectivity of sewer line to the project site and praper
disposal of treated water ag per environmental nonns. :

This enviro

W ouse.
i be dispbsed through Awthorized vendor as per E-waste (Maragerhent
) Rules. 2016.

4

nmental clearance is issued subjeci 1o obtaining NOC from Forestryi &

Wild lifz anglz including clearance from the standing committee of the: Nmio:igal !
Board for Wild life as if applicable & this environment clearance doesnot necessarily

implics that Forestry & Wild life clearance granted to the project-which will lbe
cansidered seperately on merit, :

-
EC SE!AA Table ftern No - 02 M seting No -{y7*
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{viii)

(ix)

General Conditions for Construction Phase.

b
(ii)

(ili)

{iv)

{vi)

(vii)

(vl

(ix)

{x)

s

“Consent for Establishiment® hal) he obtained from Mahnmsh&a Potlution Contrut

Board under Alr-and Water. Act and copy shall be submitted to the Environment
departmient befose start ofany construction work at the site,

Al required suniiary smd hogiemic messames el S i wloee btk Siuling
construction uctivil_igs and  bs maintaing theoughout the CeIstruction phige,

Provisivn shal? be made for the housing of construction labour within the site=with
all necessary infrastructure and facilities such as fuel for cooking, maobiie tailets,
mobile STP, safe drinking water, medicaf healih care, ¢réche ngd First A'{d Room
cle. L :

Adequate drinking water and sanitary facilities should be provided for con.uuf:ticmv

Waorkers ot the site. Provision should be made for mobile (oifets, The safe disposat
of wastewater and solid wastes generated during the construstior, phuse should be
ensured, : o
The solld waste generated should be properly collected and segregated, d!ry/incn
solid waite should be disposed ofy W the approved sites far fung filling afier
recovering reeyelable material, ) i

. i
Dispnsal of muck during construction phase should sk ereate any adverss clfl-cr o
the neighboring communities and be disposed (aking e BECESSALY Precuutiois for
general safely and health aspeets of people, only in approved sites with the ap}:ruva!
of competunt authorlty, i

Arrangement shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for ise in
horticullure f landscapa dovelopment within the project site, ol

Addltional 50il for leveling of the proposed she shall be gencrated within the!sites
(to the extear possible) so that nn(uml:g[ai:nnge:,:ystcm of the area Is protected and
improved, : T

Soil and greund water sampies will be tested:to pscernin that thare 13 vo throil 1o
ground watcr quality by leaching of heavy metals and other-toxic contaminants,|

Constructior. spolls, including bituminous material and other hazardous maretials
must not be alfowed to.conteminate watercourses and the dumpsites for such
niaterial imust be secured so tha they should not leuch i the pround watef.

Any hazardous wesie generated during construction phase should be disposed off as
per applicable rules and noms with necessary dpprovals of the Maharashiry

Pollution Cortrol Board,
. )

.5
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(xi}

{xii)

(xiil)

{xiv)

{xv)

) (xvi)

=2

KXY

{xviit}

(xix}

{xx)

x

The: diesel generator sels to be used during: construction phase should be lo
sulphu‘r_dlcse! lype and should conform’ to Envirenments (Protectich) Ru!
preseribed for air and noise emission standarus. . Do

)

The diesel required for operating DG sets shalt be store 4
if required, clearance n'ol% cancé’m uuthurtsy stsahi us} a.cl.?..ln undcrgroqr_sd fanks nnp

. E

. o |

Vehicles hired for bringing construction maierial fo the site should be in »gooﬁ
condition and should have o pollution check ceriificate and should conform 1
applicable air and noise cimission standards and should be operated only during
non=pcak hours, . o < i

Ambient noise levels should canform 1o residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adcquate measures should be made !
reduce ambient air and noise level during construction phase, 5o a5 to conform 19
the stipulated standards by CPCB/MPCH. . -

Water demand during construction should be reduced by use of pre-mixed conerele,’
curing agents and other best prastices relerred. :

‘The ground water level.and (18 quuiiy slipix b — requisrly | i
. . . n eonsultation
with Ground Waler Authority. d

Encruy conservation mensures like installation of CFLs /TFLs for the lighting the
arcas vuiside the building should be integral part of the project design end should be
in pluce before project commissioning. Usc CFLs and TFLs should be properly
collected mnd disposed offfsent for recyeling s per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solor panels may
be done to the extent possible Hike installing solar street lights, common solar wate!
heaters system, Project proponent should inctall, after checking feagibility, sola

plus hybrid non<conventional encrgy source as source of energy.

Diesel power gencrating sets propased as source of backup power for elevators ond
common area i lumination during operation phase should be of enclosed type and
conform lo rules made under the Edvironment (Protection) Act, 1986, The height of
<Inek of DG sels should bs tqual to the height needéd for the combined capacity ©
all proposed DG sets, Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Poliution Contro! Board.

Noise should be controlted 1o ¢nsure that it does nat exceed the prescrived
standards. During nighttime the noise levels measured ot the boundaey of the

puilding shall be restricted to the permissible levels to commply with the provalen

regulativi,
Traffic conpestion 5cnr flie entry and exit poinfs from the rgnds ndljoin\ng the
proposcd praject site st be avoided. Parking should be fully internalized and ng
public space should be utilized.

ofie
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, (x:{i) chqlir supervision blf the above and uther metsures Tor m'onito‘;i,n_;; sHould be in :
place all through the construction phase, sa s, fo avold disturbance to the i
surroundings. o - e . R

(xxil) Undes the provisions of Environment (Protection)-Aci. 1986, Jegal acticn shall e
initiated agalnst the project propwremy 3TN wer Tt ok CRpRYARER, o

project has been started without obtaining environmental clearance, -

(xxiii) Six monthly monitaring reports should be submitied (0 the Regional office MoEF,
i Bhopal with copy 10 this department and MPCB, ©

General Conditlons for Pasl-'cumuructionlopernﬂnn phuse-ﬁ .

{l)  Project proponent shull ensure completion of STP, MSW disposal fucifity, ;hreen belt
development’ prior 10 cccupation of the buildings. As agreed during tlil'k SEIAA
mecting, PP 1o explore possibitity of utilizing excess treated water jnhe adjheent dren
for gordening before discharging it imo sewer Jine No physical vecupation or
allotment will be given unless all above said environmental infrastructure i instalivy
and mady functional including water zequirement in Paru 2, Prior-certification from
appropriate authority shall be obiained, ﬁ -

(i) A complete sct of all the documents submitted to Oepartment should be forvarded i)
- the Local nuthority and MPCB, :

(iiiy  In the casc of any change(s) in the scope of"the project, the praject would equire a
fresh nppraisal by this Deparimnt.

{iv) A separats environment management eell with qualified saff shall be sel up far
implementatiomar'the stipulated environmental safeguards, ‘t -

(v} Scporate funds shall be allocated for Implementation of envisonmental protecti
measures/EMP along with Hem-vise breaks-up, These cost shall be included as p
of the project cost, The funds earmarked for the environment protection l{easurus

- shall not'be diverted for other purposes and year-wise-cxpenditure should reported 1o

! . the MPCB & this department, *

-(¥1) - The project management' shall advertise af’ Iéast Jn two local newspapers | widely
- - dlrculoted fn the reglon around the project, one of which shall be in the Marathi
S - fanguage of the local concemed within seven diys of issue of this Kuer, informing
e“ . ihat the project has been accorded environmental clenrance and copies of clearance
; letter are available with the Maharashtra Pollytion Conirol Board and may ailso he
" seenal Websiteat y 2o 0 o L .

{vi)  Project manageniont should submit hatt yearly wemply [P e
stipulated prior environment elearance terms and canditions in hard & soft copies 10
) ' . the MPCB ¢ this department, on 1" June & I December of each calendar year,

3 {viily A capy of the clearance letter shall be sent by proponent to the conceracd Mupicipal
Corporation and the Jocal NGO. if' any, from whom sugiestionsfrepresentations,, il

7o
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any, were reecived white processing the propusat, g L TUT ehél alsa he

puton the website of 10 Compiny by the pruponenr, -~

{ix)  The proponent shall i:plood the status of compllance of the Stipulated EC.coqd!lions,

(N)  The project proponent shall also submiy gy monthly reports on the s}nréus of

Including resutts of monitored data on their webslta and shalf update the same

periodit;ﬂl(y. It shall simultaneously be sent- to the Reglonal Office of MoEE, the
respective Zona) Office of CPCB and 1e SPCh, The criteria poltytant levels namely;
SPM. RSP 80, Ni)K {ambient levels as well 8s slack emissioris) or critjen sector
- parameters, indicated for (he project shal ise monituped and displayed at a contvenien
location near e main Rare of the campany in the'public dornain, |

| . T . i B |

compliance of the stipulated RC conditions including results of monitored datw;(both
in haed copius as welf a5 by e-mali} 10 the fespective Regional Office of MoEF:, the
. Tespective Zannl Omce‘ of' CPCB and the SPCB, - -

{5y The environmentar Statement Jor enen Mgy Sk VIHG 3 170 Mty 1 FaginaV na

Lo

.,

3

' depirtiment for elearance. o fresh reference should be made to the department to assess the

is mandated tn be submitted by the project proponest 1o the concerned State Pollition
+ Contryl Board as-preseribed under the Gnvironment (Proteetion) Rules, 1983;. s
amended subscquently, shall nlso he put on the website of the company long with the
status ol corfipliance of EC conditions and shall dlso be sent to the respeclive
Regional Offives of MogF by e-mail, '

. The environmental clearance s being issued withaut prejudice 1o the action initjated urider

EP Act or any court case pending in the court of faw and it does not mean that prof‘ect
praponent has not vialated Ay chvitvamenial Inws in ghe past and whatever decision
winler TP At e a¥ the | g *ble conrt will he binding n the project proponcis; Hence this
cleirimee dues noy Bive immunity (o ihe Broject proponent in the gase fifed against him ir
any or action initiatéd undey ;P Act,

In case of submission of false document and hon-compliwice of stipulated conditions.
Authority/ Envitonment Depuriment will revoke o suspend the Eavironmeneal Clearan{:c
without wny intimation and initiate  appropriate legal action under Environment|
Protection Act; 1986, : )

+ The Environment depnrimen; reserves the right 10'add sy stringent condition or to revokk

the clexeance it contlitions stipulated are pot implemented to the sarisfaction of th
department or for thay matter, for ary other administsative feason.

Yalidity of Environiment Clearanee: The envisonmental clearance nccgr:dcd. shall be
valid as per £1A- Notification, 2006, any amendiments by MoEF&CC Notifieation dated
% April, 2015, i

Incase ol any deviation or alteration in 1he profect propused Irum those submitted (0 this

adequacy of the comdition(s) imposed and ta meomporate additiongl eavironmeni.
protection measures required, ilany,

- The ubove stipulations would be enforeed among others under the Y/atcr (.I’IC\'Cninnrﬂflll
Contro} of Poljution) Ast, 1974, the Air (Prevention and Control of Pollwtion) Act. 1931,

LG SEIAA Table lten Ny =1 2 Mcting No 107"
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the Environment (Protection) "Act, (986 and rules (hére wider, Hazairdous' Wasids

(Management and Handling) Ries, 1989 aud jte amendmenls, the publie Liabiliy
Insurance Act, 1991 and its smendmens, 1

*10. Any. appeal ngainst this environmental clearance shal! lie with the Nationa! Geeen
Tribunal (Western Zome Bench, Pamcyhew Adminivziive Building, V'Floos, Or, Wing,
Opposite Council Hafl, Pune, if prefirred, within 30 days us preseribed under Sectidn 15
of the Natiggal Green Tribunat Act. 2010, |

AL
(5. MJGavaiz—7 1)
N

A

A9

Copy to;
1

Shri. Johny Joseph, Chairman.IAS {Retd.). SEAC-L, office of ke Lokayukia
New Up- Lokayukta, New Administrative Building, 1* floar, Madart Camia Raag,
Mumbai,

(=N

2. Additional Sccroiary, MOEF, ‘MoEFg CC. Indirs Paryavaron Bliavan, Jorbpgh
Road, Aligsni: New Delhi-1 10003, . _

3. The MoEF, Regional Office, Nagpur.

4. |A- Division, Monitoring Cell, MoEF& CC, Indira Paryavuran Bhavan, Jorbzi{:h
— Road, Aliganj, New Delhi-1 10003,

5. Managing Director, MSEDCL. MG Road. Fort, Mumbai
6. Commiysivner, Mumbai =\Iuné-.'i[_x.xl Ciaporihen,

7. Member Secretary,Manarashtra Pollution Comrol Board, with request to display|a
copy of the clearance, .

8, Reglonal Office, MPCB, Mumbai,
% Select file (TC-1)
" . - (ECuploaded on 19+2.247) -

«0.
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Hinutes of the 127 meeting of the Maﬁu?c‘sh‘rrc Léns_‘ral Zone )
' Authority (MCZMA) held on o2n November, 2018 BT |

Minutes of the 127t meeting of the Maharashtra Coastal Zon
Authority (MCZMA) held under the Chairmanshi
Environment on 02" November, 2018 in con
Mantralaya, Mumbai. List of the members P
enclosed as Annexure-I

e Management
p of Principal Secretary,
ference Hall, 7™ Floon,
résent in the meeting is

&

Ttem No.1: Discussion on final Coastal Zone Management Plans (CZMP) of

Mumbai City, Mumbai Suburban, Raigad, Ratnagiri & Sindhudurg
Districts

The Authority noted that the
August, 2018 approved the CZMPs o
Sindhudurg districts, under provisio
Authority took on record the said
Authorities / District Collector shall
their jurisdiction. The Authority furt
CZMPs of Thane & Palghar, Navi Mumb

MoEF, New Delhi vide letter dated 16
f Greater Mumbai, Raigad, Ratnagiri and
ns of the CRZ Notification, 2011, THe
opproved CZMPs. The Concern Planning
implement the said approved CZMPs i
her noted that findlization of the draft
ai & Uran area is nearing completion,

Ltem No.2: Regarding MCZMA staff pattern '

The MCZMA felt the necessity of the secretarial cassistance. and

qualified, experienced technical staff to assist in providing technical inpufsl‘

There is no regular staff support available from the Environinent Department

for functioning of the MCZMA. There is need to fix the staffing pattern for
MCZMA at least on long term basis, The current contractual staff of MCZMA
has satisfactorily assisted for the speedy functioning of the MCZMA, The
payment for contractual siaff has been paid from the MCZMA account. The
Authority noted the decision of 117 meeting of the MCZMA. |

Now, after deliberation, the Authority decided o make a pay of current
working staff such as Law Officer, Coaé'ro}l Officers & Project Anqusfr shall be
Research Associates-C plus Rs, 10,000/- pm. Clerk cum Typist pay shall be Rs,

25,000/-, Office Boy/ driver pay shall be Rs. 20,000 pm.

-

.
7
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e e st b izad

Minutes of the 127t meeting of th
Authority (MCZMA) held on 02" November. 2013

The Authority after deliberation decided to defer the matter for want af
Information such as lwo_ui_’ of_thg__proposed activities super

e

' . |
‘¢ Mcharashtra Coastal Zghe Management

: ties superimposed on approved
CZMP under cR7 Not:fication, o

mangrove areq,

Item No 39: | Regarding extension of validity of cRZ
’ - Bandra Sea Link Project (V8sLp) by MSRDC

clearance of Vdrsovq

' : 2DC
officials presented that MoEF, New Delhi vide Joti ed |

Ihi vide lettep dated 9™ Jan, 2013 hlas
Project of VBS|. Now, MSRDC requested

The Authority noted
Notification, 2011

projects under this hotification shall pe bq

the as per the Amendment dated 6™ March, 2018 in. cpz

lid

five

be

ommenced within-seven years from the date

idity may be extended for a maximum

) _ ity
by the applicant within the validity period, along with recommendation for

extension of vaiidity of the clearance by the concerned State / Union Terpit,

)
Coastal Zone Management Authority”;

The MSRDC officials presented that there is no change in project prof

due to project, for which forest and High Court permission will be obtained.

After deliberations, the Autharity decided to recommend the matter.
MoEF for extending the validity of the CRZ clearance granted to the project.
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e,
Tt was further informed that around 2,9907 Hq of mangrove will be affected
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: Be-F

Oftice of Addl, Principal Chijef ¢ onservator of Foreyts, Ma
S.RA, Building, Second f loor, AnantKaneka, Marg, chdmf

Phone/Fax N, 02226591586

Email:-

O No. land/FOA/ i)
Date-) , Ml 1§ Bandra(F)

L Addiional Principal Chjep Conservitor of Forest
V7 & Nodal Officer,
“Maharashira State, Nagpur,

Sub -

Refl - 1. MSRDC uffice

at 081057201 8.

2. Divisional Forest

Land/739 dr, 27/()(;/”0?‘%

Exeeutive Engineer MSRDC, Mumba has

Construction of Versova - Bundrg Sea Link, gt v

Mumbai Suburbap, The project authority has submited hard
Officer, MM office.

02,

under Fores (Conservation) Act 1980 ay below

The user agency

Proposed Consty uction of Versova - Bangry Sea Link,
Juhu&Bundry, (Dande ). Distrigr - Mumbai Subur ban.

letter no, MSRDC/O2MmD (Enge iwy

{8, L ltem ofwork | Vill'a‘ve Survey No.7 I
{}'9»4!'__ e ‘ _WJ __CISNo, |
Col ((ms(ruul]on of [Versova,| (TS No. 1”7 'l
,’ | Versova - Bandry | [ i
I ‘, Sea Link, at Village - L ‘
ST Vemow, [Tt CTSNo 13777
: Jubu&Bandr | 23 (p, 962 ¢ ipi ’
o (Dande) i {f !
: ‘,_; Bmdms CTS No., CT166: )T
! ! ‘i . i
R .
Lobo ot T
O3 The User Ageney shall noy cotect
N duly.
\}\ 4 Proposed mangrove forest aren for the non fores

(omuvdml of Forests,
Divisional Forest Officer on dt.25 / 05 2017, Site Inspection

"u\.‘//"‘i\ AL
& o
// (7 S

v

ccfmangrove @mahafg

Officer, Mumbaj Mangrove Conservation Unit

has submitred thL p;oposal for the diversion of 2.9907 ha. m

\: enr m h:x

29607 [ Reserved Fores|

A

al Village -

BSL2018

applied for dl\Ll‘\IOH of 2,9907 1,
illage - Versova, Juhy &Dandrs
copy of the propasaf f

any wll from the vehicley carrying forest affiee

Reportis attached in ‘the

B Lc;,a! Stdtl]\

! M’m mv: loncsl
g

ve Cell, Mumbai -
=ast- 400 051
rest.gov.in

2./2018-19,

) Mumbai,

Yersova,

/3766

letter no,

Mand ror Proposed
(Dande), Districy -
0 Divisional Foresy

angrove forest areq

i
i
T
i

4
!
i
)
i
|
-
i
|

o
Rdserved T orest f
4

!
'

Temployee on

activity s Jointly inspecigd by Assistant
Mumbaj Mangrove Conservation Unjt o 25 /05 /7 2017 in

the presence of
proposal.
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05 The user Agency has suamitted the Ne
rearding  the compliarce Lader

{Recognition ol Righs) Act 2006

rox copy of certificate of Collector Mun|
Schedule Tribes and- Other

0. Divisional Fores Offiier. MMCU olfice

has certitied tha (here are 1383 ire
species and girth in the areq prapased for diversion. Girth and specivs wise break up s

Species

L1530 7 3145 |

t
1

—__Tvee gireh (in e
61757 76-90( 91-105

d '6-756'[

langro

ve

gove |

07. There is no viol
signatory authori ty.

ation of Forest (Conservation) Act 1980

89, Thearen belongs o Eco value (] and density of forest is 0.4 - 0.6 {Dense forest

16.  The user agency has submitted ap undertaking to defy
forest tand proposed for diversion,

1. Divisional Fores Officer, MMCU office cert; fled that the. proposed project iy 3
the boundary of Sanjay Gandhi Mational Park Borivali, Mumbai and the ¢ isiance
Flamingo Sanctuary is 12,15 km, Divisional Forest Officer, MMCU also me
will not have any adverse effects on the wildlife within Thane Creek )

12 The user ageney has suggesied and provided 2,9907 |y, ol comp
i tiew of the divered mangrove forest ai Village Ch
Mumbai Suburban. The collector Mumb
compensatory afforestation, A copy of the above report is enclosed. The Divisional Fo
MMCU office has made site ine pection and submitted the suitability ce
nuips,

itificate alg

12, Divisional Fores| Officer, MMCU office has recommended the proposal for appr

Serutiny of the proposal has been carried oul by Divisional Foresy OTficer, MM

Three sets of proposal were submitted herewith for favour of further actiog,

Eaclosed ; 2 copies ol'proposal, Y
AL Principal

Forest,

Mangrove Cell, M

Copy 10 :- 01, Deputy Conservator »f Forests, (T) Thane for information and NECessAry actin

tom
ntioned thatjthe project
amingo Sancluary:

bai Suburban

Traditiona) Farest Dwellers

oS ol various

1S Under ;-

& ity puidelines gz vertitled by under

ay the cost of Net Prese 1t Value of

A F ki from

Phane Creek

e .
ensatory afforestation land
arkop survey no. 39 Tal. Botivali Dist,
ai Suburban has veported the above land is available for

rost Officer,
ng with the

o

Oval,

U office.

el Conse vator ol

nhiy

=~

02. Chief Conservator of Forest (T) Thane. for information and necessary action.
03. Executive Engineer, MSRDC. Mumbai for information and necessury, action,
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B — e e ]

T e e e fmea

ﬁf Office of the Princltia_; chief Conservator of Fbré;ts Head of £

PN ' Force), Maharashtra Stare . — -2 Forest
“’}Iﬂ : Addi

mﬁ Maharashtra State, Nagpyr

“TIT 3 v First Flor, Wing, Van Bhavan, Civl Lipes; Nagpur.g
Certified by i50 Teln, g742) 25 6916, Fax no, (0713 2550675

tional Prlnc}pm bh[ercéhservator.of Forests ang Nodal Offigey

a0 h
9001:2015  E-mal}- apcefngdy! Mahaforest.gov.in Website: WWW.matiaforest o
== Emall apecfngdal for R0l Webs
Sub.:. piversion 0f 2.9907 ha, Mangrave forest fang
for Construction of Versova-Bandr sea link ’
“at Village-Versova Juhy ang Bdndra {Dande) 1n
Mumbal Suburban In the state of Mahaharashtra

NG OeSke12/NCAID 12607/ f66) < g g |
Nagpur - 440 001, Dated: Valil 208

s.m

To,

E Addl. Principal Chief Conservator of Forests (Central),
Government of India, Ministry of Environment, Forests & Climate Change,
Regional Otfice (WC2), Ground Floor, Fast Wing, o
New Secrétariat Bullding, Civil Linas,
Nagpur 440001

Refi-  Additional Princigal ChZefConse[vgtdr of Forests, Mangrave Cell, Mumbii letter No
land/FCA/1412/2918-19 dateq 01/10/2018

Sir, v

The project has been Initiated by Executive Engineer,
Corporaticn (MSRDC) Ltd, Oppasite Bandra Reclamation
Construction of Versova-Bandrg Sea link at Village-Versova

Suburban. Total non forest fand involved in the project is
proposed for diversion is as under-

Maharashtra State Road Development,
bus depot Bandra (W} Mumbaj for '
,Juhu and 8andra {Dande} in Mumbai -
44.3977 ha. The details of forest land

’ item Village Taluka & [ Survey No/CST | Areain ha. Legal Status
’ : Distriet © [No ¢ : i
Proposed | Versova Taluka- PR No 1276 0.1413 Resejved Forest - |
Versova | Juhu | Andheri | 1217 {New 2.1250 Mangreve Forest |
Bandra District- | Mangrove) /identified Forest | L
Sealink by [ Juhu Mumbai | PRNo 1213 | 05008 Mangrova Forest |
MSRDC (Koliwada) Suburban | PR No9g2p, - 0.1165 Mangrove
Forest/Mud Plot
Bandra (Dande) C/1662 New | 0:1071 | Reserved Farest
Mangrove) .
' Total | 2.9907

MSROC is a corparation established and fully owned by the Government of Maha;ashttl:i
through a resolution on 09/07/1996 and has been Incorporated as a limited company l::“ _e:ism
companies Act 1956 on 02/08/1996 and malnly deals with the properties and as'se.ts o h‘tls o
movables and immovable Including land, road projects, flyover projects, toll collection ﬂgnmil !
works under construction which vasted with the State Government and were under the co .
the Publle Works Department, Thete have been subsequently transferred to MSROC.

Scanned by CamScanner




ical cap; _
Iwithc PHal of gh cauntry. To accommodate the 1,
Man °°m:muterstravelllng tot :

he south o, 21E€ BORUation 5
g SOUth Mumbai, The avaif;
: ress Highway.-Both thase ailable
OPen spaca gyai

ad !

Vin e ilable for the expansion of these_r‘oad . \(reach; d:2§
Y LT d to find an alternatiye {oithe

as
The Versgva Bandra sey link s Proposeq to be d'eveloped fro
suburbs of Mumbai, The length of the 582 link is 9,890 km with djs
Ottar's Cluh, The sea [link will have 444 lan '
about‘minimum loss of mangrova diring
only road on
December 200

18/12/2009.

m Versova to Bandra inithe
Persal points at Jypy Koliwada énd
S 0 hoth the sides, Precaution has-been taken.tn-‘néing
‘ conistruction of the project, if possible in-mangroyes g
stilt “shall be cor structeq, Goverpment of Maharashtra faung
9 and accorded administratiye approval vide

S drea
hed the project in

No' 2009/¢ No-lel/Road 6 dated
The tota

Farea required for t
Pratected/Man

he project is 47.3884 ha among which 29907 hy' fafis iy
grove forest area for wihieh elearance under the Forest {Conservation) Act 1984 4
required, ) o

¥ has submitted the
land for construction of Versova-Bandr.

;'Jroposal for diversion of 2.9907ha. fark
Mumbal Suburban under farest {Conse

Bst
a ‘Sea fink at Village-Versova, Juhy and Bandrg (Dande} - In
rvation} Act,1980, - ’ :

. i
The proposal has been submitteq by Additional Principal Chief Conservator of Forgs_its,
Mangrove Cel, Mumbai vide letter No land/FCA/1412/2018-19 dated 01/10/20_1'8 alongwith

followlng} documents as prescribed In Government Circular, Revenue ang Forest Departmént

Nc.FLD-_1081/2041/(A)/F-3, dated 20/03/1987 a5 well as per Governm»ent of India‘s instrin;tions
issued from time to time - :

1 The. Divisional Forest Officer (Mangrove), Mumbai Mangrove Conservatian Unit,
Mumbaj has certified that demand of mangrove forest land for Proposed project Is the
barest minimurh demand of the farest land,

2) The Oivisional Forest Officer (Mangrove}

diversion,

3) The Divisional Forest Officer (Mangrove), Mumbal Mangrove Conservation Unit,

Mumbai has certified that the propased project is beyond Eco Sensitive Zone of Sanjay
Ganidhi National Park, Barivali & Thane Creek Flamingo Sanctuary.

41 Divisional Forest Officer (Mangrove), Mumbai Mangrove Conservation Unit, Mumbai
certified that there is nc violation of Forest {Conservation} Act 1980 or its guidelines,

5) The Olvisional Forest Officer (Mangrove); Mumbal Mangrove Conservation llJntd
Mumbal has certified that the alternative for the proposed project has been examine
 In detalled, therefore it cannot be located completely on non forest fand.

6) .. The Divisional Forest Dfficer, . Mumbal Mangrove Conservation Unit, h/f:u:%tb:l"m:;:
 certified that 2.9907hs Jand bearing Survey No 39, Compartment No g it Vilge
.Charkop, Tehsil -Borivali, District Mumba Suburban for compensatery :ris e ol
'suita'ble for undertaking plantation from the management point of vlgw and
alf sorts sorts of encumbrances and encroachments,

jon Unit,
7) The Divisional Forest Officer {Mangrove), Mumbal Mangrove C?nsg’:‘ﬁéamy
Mumbai certified that the Survey No 39 of village-Charkop proposed for
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8)

9)

10)

11)

12)

13)
14)
15)
16)
17)
18)
19}

20)

* Environment Impart Assessment Authority {SEIAA) letter No SEAC-I/CR 24/7C2 dated

.-...-—.-.....-—-..—_,_.——-—-—______—-H_.__-;——__,_-&.._-—-—_»‘—.~....m..—<.‘_

afforestatfon land in I :

ey ;
Under Provisions of Mal?afrais:tmon of 20087h. fbr'm o for erosed foectls
applicaion of section 3, of '3 Private Forest (Acquisltlon) Act 1975 by virtusen
Reserved Forest o well 2y ¥ 7: Foregt.Agt 1927 and are hot fecognizeq 5 deemeq
) ctonay meaning of Forests - Cluded in the area identified g “Forest* 55 per thy

‘ ! for ag lnﬁmateq to the expert Commity y
Interlm Judgment of the Hon‘ble SUQreme Court dategd 12/12/1996; " Fpeainteg und'eir

Th | ATy .- !
o :mt?;\l/z«aosncaln}fgrzs:h Office [Mangro\/_e). Mumbaj Mangrove Conservation Unh;
ofeu lh'e e 3t the propgseq area Is not fikely to affecy ANy monumentay sjyg

cultural, Istorical, feligioys, archeologleal or recreationa) importance,
"\rdhe E“‘“'Sional Forest Officer (Mangrove), Mumbay Mangrove cops

Umbai has submitteq the Sltg Inspection Report dated 25/05/2017 on page No 34 -
’I’:\e EiYns;onal forest_ Offlcer (Mang'rovel, Mumbai Mangrovg Conservation Unit.
: :rtn ;ns has certified that tpe Proposed area belongs Eco-value class-f) ang density|

A4

Brvation Unlr

The Divisiona) Forest Officer {Manerove}:
4 : - grove}; Mumbaf Mangrove Conservatig,
Mumbal has certified that the Project | Y an Un,

ect involves felling of 1585 specieg of Mangroye, |
(Avincenia marina). Girth wise break up is as under . o

Tree Girth In Cmg

The Divislonal Forest Officer {Mangrove), Mumbai Man
Mumbai  certifieq that the pop forest fand Involved in
provisions of Maharashtrs Private Forest (Aqquisition) Act 1975 by virtue of application
of section 35 of Indian Forest act 1927 and are not fecognized as deemed Reserved
Forest as welf a5 not inchuded in the areq identified as “Forestr 25 per the dictionary
meaning of Forests g5 intimated to the expert Committee appointad under interim
Judgment of the Hon’ble Supreme Court dated 12/12/199s,

Brove’ Conservation Unlt, |
hé projéct are not under.

The user agency has submitted an undertaking to bear the cost of cleara

nee/removal of
the vegetation growth frora the forest lang proposed for d!vers@on.

The user agency has submitted an undertaking to defray the cost of compensatory
afforestation, ’

The user agency has submi:ted an undertakihg to defra_y the cost of Net Present Valise
of the forest land Proposed for diversion, ‘

The user agency has submitted the Environmantay clearance Issued vide State Level .

02/02/2017. .
The user agency has submitted the copy of CRZ cléaranca,

The user agency has submitred the compliance under the Scheduled Tribes and Gther
Traditlonal Forest Dwellers (Recognition of Rights} Act 2006, vide Collector, Mumbal
Suburban District Certificate dated 09/04/2018.

The Divisional Forest Officer (Maﬂgrove), Mumbal Mangrove Conservation Unit,
Mumbal recommendeq the proposal

Additional Principal  Chief Conservator of Forests, Mangrove Celi, Mumbai
fecommended the proposal
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D The togyy $tatus of the Jang fequireq Wil remain bnchanged.

The for ! e : :
estland shall not be Used for an, PUIROSE other than specifiaq in the projet
The user agency will defra ' »
Y the cog of Net Present val
Per the Jatest guideline ’

ofGovernrnem of India.

e of 2.9997 Hav. of forest tang 3

V) The user ageney wiit defray the 5

dditiona| / revised cost
as per the latest Buldeline of Goy,

€MMment of indla,

Compensatory afforestation wijl e falsed at the ¢
Fo .

rest land bearing Strvey No. 35, Compartment No NA, at
Borival, District Mumba; Suburh

3N . As per GO guidelines ¢
1000 plants per ha. to he Planted op non forest fand ide
afforestation - i

of Net Presant Value of:fnrestland
v) ge. 507hs

ost of yser agency on 2.9907ha, Non
Village Charkop, Tehsit .
atad 08/11/2017 3 least
ntified for compensatory

vi}

r, on} :
Ns where felling of;
uld be transplanted, aif efforts to transplant sulh trees,

2N and additional expenditura, if any, in such cagag shalf

treests avoidable ang Such trees co
ata'pre designated site will be tak
be at the cost of the user agency,

vil}  The user agency In consultation with the

whose nesting trees are to be cleared in this
eco-friendly matera| shall be used In the area,,
nts, adjolning the forest area being diverted for

vill) ermission of Hon’ble High Court, Bombay shall be obtained forlmplementfn_g the project

in mangrove areas as per lombay High Court order dated 27/01/2010 In PIL No, 87/2006

B} The boundary of the diverted forest land shall be demarcate_q on ground a
€ost by erecting four feet high reinforced cement conerete pilla(s,
serlal number toward and hack bearing and distance from piflarto p

t the project
each inseribed with its.
iltar. : '

&

The user agency will fullilf all the conditions mentioned in Environmental Clearance
issued by State Laye] Eavironment Impact. Assessment Authority, Mumbai vide
their letter No SEAC-I/CR 24/TC-2 dated 02/02/2017 .

The user agency will obtain CRZ‘C|earanc§ from compatent éuthority,, if required,

xH) - No taxes / toll will be levied on the vehicles of Forest Department plying on the sea fink,

Xili) - No additional o new path will be constructed inside the forest area for transportation of
construction materials for ececution of the Project work:

xiv}  Any ather conditions stipulated by Government 3y the time of submission of the proposal
will be binding to user agency,

B : H h a]l:
xv) Al other conditions as may be mandatory under refevant Acts, Rules and Guidelines sh
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be complied witp by the yser agency

i) Al necessary

approvals i
be obtained § required for

the project as Per prevailing laws of the |ang would
Y the user agency before statutory sanction :

ested that the Govern
land in favour
ion | ROC) Lig, oppo.
Mumbaj i Is0va-Bandra Sea
N the state of Mahaharasht
Act 1980,

Encls ; As above

ment of India may kindly be moved for diversion'of
of Executive Engineer, Maharashtra State '?Ipad
site Bardrs Reclamation bus depot Bandra (w)
Hink at Vilfage-Versova, Juhu and Bandra (Dand:e) In

ra under section 2 (ii) of the Forest {Conservation)

Yours faithfully,

* {Vikag Gupta)

: A&/ Additiunz | Princlpal €hief Conservator of Forests

\(\\\L\\% & Nodal Officer, Maharashtra:\ State, Nagpur

Copy submitted to Secretary (Forests), Revenye & Forest Department, Mantralaya, Mumbai for
Information alangwith a copy of pro:0sal. :

Copy to Additional Principal Chief Conservator of forests. Mangrove Celf, Mumba. _
Copy to Divisional Forest Officer (v angrove}, Mumbai M ingrove 'Conservati_on Unit, Mumbai.

Copyto Executive Engineer, Maharashtra State Road Development qupor;tlnn (MSRDC) Ltd,
opposite Bandra Reclamation bus depot Bandr.s (W) Mumbai,

Scanned by CamScanner
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"Ex —Gp | | :
|

MINISTRY OF'ENVIRON'MENT, FORESTS Civ
& CLIMATE CHANGE E-mail: apccfeentral-

F.No. FC-IMH-1362018-NGP 114 G4

The Secretary (Forests),
Revenue and Forest Department,
Hutatma Rajgurs Chowk
Madam Cama Marg
Mantralaya, Mumbai - 400032,
Sub: Diversion of 2.9907 ha of forest land in favour of Maharashtra St
Development Corporation (MSRDC) Ltd. for Constriction of Versova - Bz

Link at Village - Versova, Juhu and Bandra (Dande) in Mumbai Suburb
State of Maharashtra - Regarding.
Sir,” ‘

~The undersigned is directed 1o refer 10 APCCF & Nodal Office

Regional Ollice (WCZ)

GOVERNMENT OF INDIA i Ground l-‘loor.fl.{ast Wing
CE quﬁ?ﬁfﬁqm New Secremri'ﬁu Building
il Lines. Nagpuir - 440001
ngp-mef@gov.in

Date: 20.12.2018

ale Road

ndra Sea

an in the

(FCA).

Maharashtra letter No. Desk-1 TINC/MAD 12647/(66)/1763/2018-19 dated 142.12.2018

on the above subject secking prior approval of the Central Government under
2 of the Forest (Conservation) Act, 1980 and to say that the said proposal |
examined by the Regional Office (WCZ) in light of relevant provisions of th
(Conservation) Act. 1980 and Guidelines issued thereunder.

After careful examination of the proposal .of the State Government an
basis of the approval of the proposal by the Regional Empowered Comm
Central Government hereby accords ‘in-principle’ under Section - 2 of th
(Conservation) Act, 1980 for diversion of 2,9907 ha of forest land in |3
Maharashtra State Road Cevelopment Corporation (MSRDC) Ltd. for Constr
Versova - Bandra Sea Link at Village - Versava, Juhu and Bandra (Dande) in.

Suburban in the State of Maharastira subject to the fulfilment of the fi
conditions;

(i) Legal status of the diverted forest fand shall remain unchanged: .

(i) Compensatory afforestation, over non forest land of 2.9907 ha. shall be
the State Forest Department at the cost of User Ageney:

(iii) The non-forest land identified for raising compensatory atforestation

transferred and mutated in favour of the State Forest Department before
the Stage-11 clearance. :

(iv) The non-forest iand wansferred and mutated in favour of the St

Section-
has been
e Forest

d on the
ttee, the
e Forest
avour of
iction of
Mumbai
Hllowing

aised by

shal] be
issue of

Forest

Department shall be notified by the State Government as RF under Section-4 or PF

under Section-29 of the Indian Forest Act. 1927 or under the relevan Sect

on(s) of
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i
i
!
I
i

the local 'orest Act, latest within a period of six months from the datefof.issuc of
‘Stage-11 approval, ‘Ihe Nodal Officer shall report compliance in this rc\;gard along
with a copy of the original notification declaring the non-forest land under Section
4 or Section 29 of the lndizm_l?_orcst Act, 1927 or under the relevant sections of the

Jocal Forest Act, as the case may be, within the stipulated period to the Central
Government for infarmation and record, o . :

(v) The User Agency shall transfer the cost of faising and maintaining the CA
plantation as per conditions (i) stipulated above and for raising equal inumber of
mangrove plants as mentioned in condition (xxvi}, at the current wage rate. to the
State Forest Department. The scheme may include appropriate provision for
anticipated cost increase for works scheduled [or subsequent years, )

(vi) The State Government shall charge the Nel Present Value (NPV) of theiforest land
being diverted tinder this proposal from the Usér Agency as per the orders of the
Hon'ble Supreme.('our( of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in
Writ Petition (Civil) No. 202/1995-and the guidelines issued by this Ministry vide
its letter No. $-3/2007-FC dated 05.02.2009 in this rcgard;- _

Avii)At the time of payment of the Net Present Value (NPV) at the then prevailing rate.
the User Agency shall furish an undertaking 1o pay the additional amount of
NPV, if so determired, as per the final decision of the Hon’ble Supreme Court of

India;
(viii) All the funds received from the User Agency under the project. except the [unds
realized for regeneration/ demarcation of safety zone. shall be trapsferred to
-CAMPA in the Saving Bank Account pertaining to the State concerned:
(ix) The User Agency shall obtain the Environment Clearance as per the pro
the Environmental ( Protection) Act, 1986, if required;
{x) The User Agency will oblain CRZ clearance from competent authority, il
(xi) The boundary of ths diverted forest |
project cost by suitable structures;

visions of

required;
and shall be demarcated on grotnd at the

(xii) Wherever possible and technically feasible. the User Agency shall undertake
afforestation measures along the roads within the arca diverted under this
approval, in consultation with the State Forest Department at the project ¢ost;

(xiii} The reclamation of quarry should be done under the supervision of}the State

Forest Department. The quarry shall be reclaimed and afforested completely
before the project is =losed. '

(xiv) The User Agency will provide retaining walls, breast walls and drainage as per
requirement to make the slope stable.

(xv)The User agency. if required. will underiake comprehensive soil conservation
measures at the project cost in consultation with the State Forest Department.

(xvi) The designing of culverts/bridges. il any. over the natural streams/rivers/canals
should be done in such a manner that it does not hamper the natural icourse of

water, does not give rise to water-logging. and also does not hamper movement of
wild animals;

(xvii)No labour camp shall be established on the forest land;

Py
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{xviii) Thé User Agency
and the staff workin
“nearby forest areas;

shall provide fuels preferably alternate fuels (o (hd
g at the site so as 10 avoid any damage and press

(xix) The foresl tand shall not be used for
proposal;

(xx)The layout plan of the proposal shall not be ch
the Central Government:

(xxi} The forest land proposed 1o be dive

transferred to any other agency, department or person without prior appre

labourers

sshre on the
any purpose other than that specified in the
anged without the prior approval of

ried shall under no cirtumsfances be

val of the
Central Government;

(xxii)No damage to the flora and fauna of the-adjoining area shall be caused: i
(xxiii) Revised Part- 11 including details on Topography of the area, Ge&log)-' and

Stope to erosion shall be submitted by DCF/ DFQ. concer

mned along
compliance report: '

(xxiv) Detailed CA scheme including adequate funds for fe

bcing of \CA are
prepared and submiited along with the compliance rep

ort,

Mn covering letter, it is mentjoned that 2.9907 ha falls in P
Forest area. where as the statement of area shows it also
Forest area. State Government may clarify the legal status of
diversion and submit compliance betore Stage-

(xxv

Il approval:
(xxvi) State Government shall raise equal number of M

place at the cost of User Agency in addition 1o the
(xxvii)Felling of trees shall be restricted to

only when-it is unavoidable and that to
Department: - '

angrove trees at any
CA plamation:

1585 trees. Any 1ree felling shall

(xxviii) No taxes/ toll will be levied on the

vehicles of Forest Department p
the proposed sea link:

(xxix) The User Agency in consultation with the
maintain alternate habitat/home for the avifa
cleared in this project. Bird's nests artifii
shall be used in the a
the forest area being
Stage-| compliance:

ally made out of eco-{riendly

diverted for the project and submit a scheme alo

(xxx)The State Government shall ensure that settlement of rights. in term
Scheduled Tribes and Other Traditional Forest Dwellers {Recognition o
Rights) Act, 2006, if any, have been completed in accordance with the
guidelines issued by the MoEF&CC in this regard. Original copy of the ce
dated 6.07.2013, issued by the concerned District Collector shall be sy
along with the compliznce report;

(xxxi) The User Agency
January and 1" Ju

ly of every year to this office as well as to the Nodal O
the State:

b

with the

shall be

rotected’ Mangrove
contains Reserved
the land spught for

suitable

be done

o under strict supervision of the State Forest

ving on

State Government shall create and
una, whose nesting trees arc 10 he

materia)

cea, including forest area and human settlements. adjoining

ng with

5 of the
{ Forest
relevant
rtificate
bmitted

shall submit six monthly self-compliance reports as on 1¥

Ticer of
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(xxxil)The State Gove
Clearance and shall submit in this regard yearly report as on 31%
every year: -

(xxxiii) Any other condition that the concerned Regiona
development of forests & wildlife: and

(xxxiv) The User Agency and the State

directions for the time being in force. as applicable to the project;

(xxxv) Grant of working permission to the extant proposal may be considet

State Government in accordance wi
MoEF&CC*s Guidelines dated 28.08.2015,

ument shall monitor compliance of conditions lof Forest

December of

1 Office of this Ministry may
stipulate. from time to time, in' the interest of conservation, protel

clion and

Government shall ensure compliance to
provisions of the all Acts, Rules, Regulations, Guidelines and Court

Tribunal

ed by the

th the provisions as contained in the

Afier receipt of a report on lhckcbm‘pliance of conditions no (i), (V). (w) {viii).
{xxiii). (xxiv). (xxv). (xxix). (.\{xx) and undertakings. duly authenticated by the éompctem
authority in the State Government, in respect of all other condilions,_ from:the State
Government, formal approval will be considered in this regard under Section-2 of the
Forest {Conservation) Act, |980. The transfer of forest land to the User Agencyé shall not

be affected by the State Gavernment tilf formal order approving the diversion

land is issued by the Central Government,

of forest

Yours faithtully,

(Dr. E Arocki;(t Lenin)

i. The PCCF, Government of Maharashtra, Nagpur.

Scientist *C’

ii. The Addl. PCC# & Nodal Officer (FCA), Government of Maharashtra,

Nagpur.

iii. Director (RoHQ!, Ministry of Environment, Forest and Climate Change,

indira Paryavaran Bhawan, Jorbagh Road, Aliganj. New Delhi. -

Cibiiye

iv. User agency.
v. Guard file.

(Dr. E Arackix Lenin)

Scientist *C*
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3 3 TTITEL YD veres, a
MAHARASHTRA COASTAL ZONE MANAGEMENT AU’]:HOR::ITY

" Tel.No, 22079383

L RN
' No. CRZ 2018/CR 322/ TG4~ -
E-mail ' dirl:mev-mhi@ricin

c.af e - o L
'l?ﬂfg;rﬁshtmﬂct)astal Zone:Mar ement ;
Authority, Enyironment D) ment, 15" flogr, o
New-Admini‘s’t_rativg Building, 'Aian}mlaya,
; . Mumbai - 400 032 o
Date: 4 January, 2019

To,

Director (A-IID), .

Coastal Zone Regulation, _ . L
Government -o'ﬁi.ndiq“wnis;ry'bfﬁnvirqnmcnt, Forests & Chmate-Change,,
Thdirail’-.ggyavaran?'ﬁha\fén; ,anBag}:.;Rﬁhd; :

New Dellii- 119 403 : '

Subject: Regurding &Xtension of validity of CRz clearance of Vigrsg
e Link:Projee (VBSLP) by MSRDCL

The propiogal- for-extension .bf_‘"validity.of;‘-‘c':[{z clearimge of Versovg -.. )
Prejest (VBSL) was consicered in 127" meetings Of MCZMA heli o pné November, 2013; i

G Jo, Aot ta HORDC officialy presenteg: s MGEF, New Del
¥ o, 013 b graned the (g et W
CZMA 1o exterid the validity of

3611 . ThCAUthority noted as per the Améndmen; .,dat'ed. G4 "March, 20]8 in-CRz Notlﬁcatien,
© Projects unger 45, notification-shall e vy Jor a pericd,of
ueaf such Clearange;

SEVen years from gl ‘date ¢f iy,

an applicagr. riod ‘; i1y may b extended hin the va
ity pe; oy m"”""’ﬁ--?:-’ Concerneq authorir by the g licant-within the va-
ity per:iod,: along 'M-{‘h.’lmcg"”"ye"'d T TJO extension of‘va1'ic'};i!y‘):'of-!he;.75éarmz‘c’éi by the-con-
cerned Stag f Enign Tem:{imry Coasigl Zone anagemeny Authority.
o Further, ttie Msl{l)ﬂo&i'cials Presenteq thy there is no change in-project profle. 1ty
? er mforfned .that-.around 299071 angrove will be affécie d-dite to-piroject, Tor which
orest apg High o Crmlission will be Obtaineg. ' ; -
Aﬁg}_‘“ _":llf.bf‘.-’aﬁ% the Authoriy decided 1, recomimend: ifie miattcr o MoEF -fo;r N
e validity of the Ry ABNCE Rranted 1o the project,

or a maximum period of three

]

exten“dihg"
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6. The
ttpifh

agenda item and minutes are available on the website of IMCZMA e,

Copy for information to; : 5

1. Principal Secretary; Environment & Chairman, MCZMA4, Eny. Dept,,
Mantralaya, Mumbai. _ , B

2 Membtr'SEcreﬁﬁn)_{, Kalpataru Point; 3% and 4% flvor, Opp:. Cine: Planet;

ion- Circle, Rd

4 o¢ Quartérs, Sion, Mutnbii, Maharashtia _

3. Col[bc‘ior';‘-Muﬂibaiﬁ‘-Shburfbnn, 10th Floor; Admiinistrative. Building, Near Ghetna College,
Bandra(E), Munibai - 400 051 _

4. Municipal Commis_si'anbr,-Munic_i‘pal Corporation of Greater Miimbai, Mahapalika Marg,
tl, Mumibai, _
\/;[Uan'nging Director, Maharashitra State. Road Develo

Nepean Sea Road, Priy adatshini Park,: Muribai 4 036
6. Executive Engineer, MSRDCL, Opp. Bandra Reclamation Bus Depot,. Near Lilayati
Hospital, K-C Marg, Bandra.(W), Mumbai .
7. Select File~ TC 4

Number 8, Jay Bharat Mata Naga, Air For

pmeni Gbrpcgr‘a'tion. Ltd.

Scanned with GamSaahnar
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Nith:

Sir,

by this Ministry vide its letter of even no. duted 09012073,

Biftocture Development. o
L0 2018 and has reconi eaded that the

CR2

Atmerity, Government of Maharashua has been taken mone ¢f

1

Wirracture Development. Constal Regalation Zone.  Building?
Miseellmnenus prgjects angd aprrovitd of the Compefent Authori
ifermed Bt the valdit o vhe letter 1.
sneww valid HIEOF.00,2023

4.

feer even no. daied 69012013, the following additivnal specitic combitions shatl be
after sub-clause ¢xii), under Para Ne. 7, of the afuress
Minisiry, a8 under:

(Niti

fang

(N

AThe Fxecutive Engiacer

Ex-T

FNo 842201 14410
Ciavernment ol Indin
Ministry of Environment. § orest and Clinate Change

Tdlirn Parvavaran Bhavan.
Jar Bagh Roai, New Delni 4 110003
Dated: 071022019

Mabharashira Stage R Bevelopment Carparation L,
Opp. Banddar Reclomation Bus Depui

Newr ! iavai Hospi al,

KO Marg, Bandra (Westy

Mumba: 3 450,

Extensivg of validio af the

CRZ Clewvance issued for Versavar Bundsy 8oy Link
Project- reg. ‘
: i

This has refeeence 1 your veguest for extension of vty of CRY, Clearanat: issised

Your reguest was consideted by the Ey
[

et Appraisd Cotnmites {FAC e
Tome g i 188% Mooy Reid on
oSt can be considered. In this wgard, leter No,

O18/CR 32270, dated O4.61.209% Maharashira Stie Cosstal Zvoe Marwigement

4l Reputation

In acceplance of the recummendation ol the Lapent Appeaisal Commite (EAC) far
Constrogtion  and
y ditthis Miaistry. i1 hereby
ek, dated 99,018,201 3 khall be

sered ide leter of vy

s further informed that i addiion to the vinidition

stipafated in i Minisiny '
noeried
i clearance fener isaued v this

Lemporary steclurss syt wpdor venstruction of by bridee and matefiah for
construetion shall be removed and ares around the sne restoped ity newri original
siate.

Ltmost care shall b aken while wansterring and storige of constielion maerin) ro

proect site so that the CRZ eharadteristics of the site i terst disturbed,

Construetiom pertod shal) be it sich thi INTOIE

eed affeet womarine community
map for
“ﬁiﬂ"i’ﬂ"'i‘lw;

van be minbnized, e project proponem shall submi i Line b
cenrpletion af the bridge v e | NCZMA within Taree it

clarunge,

i

!

;

|

S S ..,,,5

- .If




:
AN

dted 0%.01.201 3. shall remain unalered,

Al cther terms and conditions” mentioned ju his Minsstn's letier o gver aumther,

This Issues with the approval of the Comprtent Audrority,

Yours I

Brirecior (CRZ}
{ DRI

o e Seeretry, Depariment of Environsment, Governsemt of Maharashtra, .\v{émmhl}'u,
Mumbai e o3y

S The Member Scorctary. Maharashira Coustad Zone Manageowent  Authority,
Mantealava, Munskai - £00032,

3 Ahe Chaitman, CPCB. Parivesh Bhawan. CBD-com-OlFice Complex, !:.'a:si Arjun
Nagar, Dethi - 32 . ) .

£ Tl Member Secretary. Vaharashies Pollstion Conurol Baard, Shon (b1, Mumbai,

S he APCCE (C) MOEFECC. Regivaal Offiee (W0 /). Ground Cloor 24
New Scerctariat Building, Civil Lines, Nagpur |
B Gaand File '

Manttoring {ell.

(W, Bharat Singh)
Uir&r&?r (URYS
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F.N0.11-84/2011-1A-I11
Government of India )
Ministry of Environment Forest and Climate Change

Indira Paryawarn Bhawan

Jor Bagh Road, New Delhi-110003
Dated:07/02/2019 |
To,
The Executive Engineer

Maharashtra State Road Development Corporation Ltd.
Opp. Bander Reclamation Bus Depot

Near Lilavati Hospital =~ -

K.C. Marg, Bandra (West)

Mumbai - 400050.

Sub: Extension of validity of the CRZ Clearance issued for Versova-
Bandra Seal Link Project-reg.

Sir,

This has reference to your request for extension of validity of
CRZ Clearance issued by this Ministry vide its letter of even no. dated

.‘09.01.2013.

2., Your request was considé;r'edvby ﬂ_‘xg Expert Appraisal Committee
(EAC) for Infrastructure Develbpm'ent. Coastal Regulation Zone, in its
188% Meeting held on 13.04.2018 "and has recommended that the
request can‘be' considered. In this fegard, letter No.CRZ-2018/CR. |
322/TC4, dated . 04.012019 , Maharashtra - State - Coastal Zone |

Management Authority, Government of Maharashtra, has been taken
note of, :

3. In acceptance of the recommendation of the Expert Appraisal
Committee (EAC) for Infrastructure Development, Coastal Regulation
Zomne. Building/ Construction and Miscellaieous projects and approval
of the Competent Authority in this Ministry, it is hereby informed that

the validity of the letter issnad vide letter of even no., dated 09.01.2013
shall be now valid il 07.01.2023.

4 - It is further informed that in addition to the conditions

stipulated in this Ministry's letter even no. dated 00.01.2013, the

following additional specifiz conditions shall be inserted after sub-
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clause (xif), under Para -NZ).';’, of the aforesaid clearance letter issued by

this Ministry, as under:-

(xiif) Temporary structures set up for construction of the bridge and

(xiv)

(xv)

5.

materials for construction shall be removed and area around the

site restored to its near original state-

Utmost care shall.be taken while transferring and storage of
construction material to project site so that the CRZ

characteristics of the site is least disturbed.

Construction period shall be limited such that prolonged affect to
marine community: can be minimized. The project proponent
shall submit a time bound road map for completion of the bridge
to the TNCZMA within three months of the receipt of the

clearance.

All other terms and conditions mentioned in this Ministry's letter

of even number, dat“»'ad' dg.o:t.zols, shall remain ﬁﬁaltered.

This issues with the approval of the Competent Authority.

Sd/-(illegible)
(W. Bharat Singh)
Director (CRZ)
Copy to:
1.

Yours faithfully |

The Secretary, Department of Environment, Government of

Maharashtra, Mantralaya, Mumbai ~400032.

The Member Secretary, Maharashtra Coastal Zone Management
Authority, Mantralays, Mumbaj - 400032, L

The Chairman, CPCB, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi — g2.

The Member Secretary, Makarashtra Pollution Control Board,

Sion (E), Mumbai.

The APCCF (C), MoHF & CC, Regional Office (WCZ), Ground
Floor, East Wing, New Secretariat Building, Civil Lines, Nagpur
-L

Guard File,
Monitoring Cell.
Sd/-
(W. Bharat Singh)
Director (CRZ)

TRUE COPY

25




(910) -WPL-17-19. doc.
]

- WITH
CHAMBER SUMMONS (L) NO.70 OF 2019
IN
WRIT PETITION (L) NO.17 OF 2019
(Not on board)

Conservation Action Trust and another ' ..Applicants
IN THE MATTER OF
Maharashtra State Road Development -
Corporation Ltd. ..Petitioner

Versus
Union of India and others : ..Respondents

Dr. Milind Sathe, Senior Advocate a/w Mr. Saket Mone, Mr. Sublt
Chakrabarti I/by M/s. Vidhi Partners, Advocate for the Petmoner

Mr. Rui A. Rodrigues a/w Mr. N. R. Prajapati, Advocate for
Respondent No.1. -

Ms. P. H. Kantharia, Govt. Pleader a/w Ms. Deepah Patankar, EI—Ion

Asst. to Govt. Pleader for Respondent Nos.2 & 4 in WPL No. 17 of
2019, CHSWL No.63 of 2019 & CHSW No.24 of 2019. !

Ms. Sharmila U. Deshmukh a/w Ms. Jaya Bagwe, Advocate for
Respondent No.3. ‘

Ms. Gayatri Singh, Senior Advocate I/by Ms. Kruthi Venkatesh &
Ms. Mini Mathew, Advacate for the Applicant in CHSW No. 24 of
2019,

Mr. Mihir Desai, Senior Advocate a/w Ms. Devyani Kulkarni,
Advocate for the Applicant in CHSWL No.63 of 2019.

Ms. Gulnar Mistry, Advocate for Conservation Actions Trust.

BGP. 2 of 15

i Uploaded on - 20/02/2019 :: Downloaded on - 22/10/2( 20 11:41:12

545



(910) -WPL—-17~19.doc.

CORAM : B. R. GAVAI &
; N. J. JAMADAR, JJ. »
DATE : 8 FEBRUARY, 2019

B.C.

1] The Petitioner - Maharashtra State Road Developl;}.ent
Corporation Ltd. (MSRDC) has approached this Court séeidng
permission to execute construction of the proposed Versdva-Bar%dra

\

Sea Link in furtherance of the statutory permissions granted under

law and grant leave as contemplated in the specific co_nditlpng No.
(iii) of the CRZ Clearance and under general condition No.(iv) and
(4) of the EC in view of the public importance of the project. The
permission is sought by the Petitioner, since 1585 numbe% of
mangrove trees would be required to be removed for the execuétion
of the project in view of the judgment and order passed by thlS
Court in PIL No.87 of 2006 decided on 29* June 2018. In v1ew of
the following directions, Division Bench of this Court has pa’issed

aforesaid judgment and order :-

“(iii) The project proponent should take appropriate
clearance from the authorities such as Forest Department
and/or Hon’ble High Court as the case may be for cuttmg
of mangroves.”

2] We have heard Mr. Milind Sathe, learned senior coué’nsel

BGP. 3 of15
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appearing on bei‘xalf Qf the Petitioner, Ms. Gayatri Si;lgh, IEa%néd
senior counsel appearing on behal-f"l of residents of. Juhu; éé,réa,
wherein projeclt land is situated and Ms. Devyani Kulkafni bappgée.:é'rs
on behalf of the intervenors, who represents the residents of Ca rter
Road at Bandra. The third .intérventioh is on behalf of oriéinal

Petitioner in the :aforesaid PIL, in which order is passed by the

Division Bench of this Court.

3] Mr. Milind Sathe, learned senior c_ounsél appearing on

Xl el s

beflaif of the P[etitioner submﬂs f:hat the Petitionei: hasobtamed all

the necessary statutory clearances from various auphoriéties,
including Ministry of Environment and Forest — Respondent Nol
herein and Respondent No.2 — Ministry of Environment and Fo?rest
in the State of Maharashtra, Respondent No.3 - MCZMA é_and

Respondent No.4 - which is forest authority dealing withé the

mangroves. He submits that permissions have been granted by the
aforesaid authorities after. due deliberations with varéious
stakeholders and after taking into consideration public importénce
of project. He submits that all necessary measures with regarél to

identification of piece of ‘land suitable for cornpensaitory

BGP. 4 of15
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afforestation, handing overlt}:le said land to the Forest Departr%nent
for the purpose of afforestation and deposit of the ambunt fom%a'rds
compensatory afforestatio_n with the relevant authorities have li)een

completed. He submits that however the mangroves carinoi be

removed unless there is permission of this Court in view of the

judgment and order cited (supra), so also various c;onditffions

imposed _by the statutory authorities. Learned senior counsel
submits that the project is of vital importance for easing out trafflc
on the SV road and Westarn Express Highway and providing spé:edy
link to the residents of Juhu, Versova and Bandra with South
Bombay. He submits that therefore taking into consideration la;_irger
public interest, this Court should permit the Petitioner to go aliiead

with the project and remove mangroves.

4] Ms. Gayatri Singh, learned senior counsel on the

contrary submits that initially permissions granted by the authorities
for the project were on the condition that no mangroves Wouléi be
disturbed. She further submits that permissions were granted on the

terms and conditions that the construction of the road incluéiing

connectors would be on the stilts and no mangroves woulc‘@ be -

i

BGP. 5 6f15
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affected in the process. She submits that report of the Collector wrch
regard to Forest Rights Act is totally baseless one, inasmuch as no
hearing to the residents of the area has been given prior to ‘giving

this certification. She further submits that project is ‘likelj;l to

endanger to the livelihood of the residents in Koliwada and Vers_ioira,'
inasmuch as they would be prevented from carrying -out fisi:1ery
activities, She further submits that the project is in utter di$regaf§d_‘ to

the environmental concern as well as concerned statutory

enactments. It is therefore submitted that intervention of

applicants be allowed and the Petition be dismissed.

5] Ms. Devyani Kulkarni and Ms. Gulnar Mistry appea;lfring
_ i
on behalf of other intervenors also adopt arguments of Ms. Gayatri

Singh and prayed that the Petition be dismissed.
6] We have perused the material placed on recorcii. It
appears that the project is in the pipeline for considerable penod of
time. It has undergone scrutiny at various stages by'the variious
authorities, who are entrusted with the function of erisuring ;that
damage to the environment is avoided and in case it is unavoidéi’:lbie

damage, compensatory measures are taken by the project

BGP. 6 of 15
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proponent. Perusal of the material placed on record would éhow
that initially Respondent No.3 — MCZMA had granted its aPprﬁvfal to
the proposal of Versova-Bandra Sea Link (hereinafter referred to as
“VBSL”) in its meeting dated on 26% August 2011. On‘ 5t Noveénber
2011, Respondent No.3 - MCZMA issued order récornrneniding
VBSL project from CRZ point of view. However, this permissionéé also
required the Petitioner to obtain permission of this Court. On 3
April 2012, the Maharashtra Maritime Board granted 1ts No
Objection Certificate approving horizontal and vertical clear%amce
and no objection to commence construction activities. Respon%ient
No.1 vide order dated 9* January 2013 granted its clearance suiaject
to the terms and conditioné contained thereiri. Initially permiésion
was for a period of five years. However, vide order datecii 70

February 2019, the validity has been extended till 7* January 2023

7] The State Level Expert Appraisal Commiittee
recommended the project for érior environmental clearance m its
136" meeting held betwzen 5 October 2016 to 7% October 2016
The State Level Environrnent: Impact Assessment Authority gra?xted

recommendation for grant of prior environment clearance to the

BGP. 7 of 15
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said project on various terms and conditions on 21% chlober 2(;?16.
On 13" April 2018, the Expert Appraisal Committee of Resp}onéent
No.1 recommended extension of the validity of the CRZ cléaraénf:e
dated 9* January 2013 for a‘fuijther period of five years subject tc;
compliance with the amended CRZ notification 2011 i.e. obtaiéing
recommendation from MCZMA for extension. The MCZMA m its
meeting dated 2™ November 2018, recommended the VBSL proiject
for éxteﬁsioﬁ of validity of CRZ clearance. Thus, the conditioé as
incorporated by the Expart Appraisal Committee of MOEF sl:ood
complied by the said resolution. The Maharashtra Pollution Coétrol
Board issued consent to est‘aZblis;h VBSL project on 29% Noven%ber
2018. Respondent No.1 g;rantgd forest clearance on the terms and
conditions contained therein vide 'order dated 20* December 2@18
On 4™ January 2019, Respondent No.3 - MCZMA has tai<en deciés%ion
in 127" meeting by communicating its recornmeﬁdatfon fof
extending the validity of CRZ clearance to the MOEF. As alreiady
pointed out herein-above, the MOEF vide order dated 7% Febréary
2019 has granted extension till 7% January 2023. The prOJect
concerned provides link from existing Worii — Bandra Sea Llnk to

Versova. It also provides for three connectors, one at Banfdra,

BGP. 8 of 15
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second at Juhu Koliwada and third at Versova. These conne%ctors
have been _provided so as to:enable the residents of Bandlra, Juhu
and Versova to conveniently use the said Sea Link. It is nobody's
case that there is no traffic congestion on the SV read andj the
‘Western Exp'r'e.sslHighway. At times, it fakes more than two hoérs to
reach from South Mumbai to Versova. The project has been »init%ated
by the State ‘Govemme-.nt ‘with an intention to ease out trafﬁc
congestion on the heavily congested SV road and the Western
Express Highway. It couid thus be seen that the project epar‘t from
providing speedy link' to the residents of Versova, also prm%rides
speedx link to the residents of Bandra as well as Juhu.

8] It could further:be seen that prior to the présent
elignrnent being granted permission by the Union of India, there
were five alternatives suggested by the Petitioner. Out of t:jhese
projects, the 3™ alignment i.e. Sea Link entirely in sea at 900 rntrs
away from coas£ was foend to be suitable by the Petitioner and;éalso
approved. by the Union of India. This alternative was prefeéred,
since it did not involve cutting, covering and reclamation of the sea.

It Wﬂl further be seen that while granting permission vide dfrder

BGP. 9 of 15
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dated 9® January 2013, Respondent No.l had taken into
consideration all the relevant aspects including concern of the
fishermen. Perusal of the said order .would reveal .thaf_‘ i}npoé'tant
demands made by the fishermen of the area i.e. providiné n‘ummum
navigation span of 50 mtrs. at Bandra and 90 mutrs. each at Chlmbal
Road, Khardanda and Juhu Koliwada were accepted by the
Petitioner. On the contrary, the project provides for na,:vig'at@n élace
of 100 mtrs. at other lééatioris, including 150 mtfs. at Juhu. It also
provides that the channel willlhavevlz mtrs. vertical clear_anceé Not
only that but the Union of India had taken into consic_lerationf the
clearances given by Maharashtra Maritime Board. It will be reléivant

to refer to the following paragraphs of the order dated 9% Jan:éuary

2013 :-

“4. Marine Impact Assessment Studies for the project:
was carried out by the Life Sciences Department,
University of Mumbai, through Fine Envirotech
Engineers. The assessment of water up to 1.5 to 2 km |
from shore indicates that the water quality is already:
deteriorated due to partly treated/untreated sewage:
being released in it. The alignment of the sea link crosses
the navigational channel (fishing) at four location viz.’
Bandra, Chimbai Road, Khar danda & Juhu Koliwada.:
Discussion was held with the fishermen and they:
demanded for navigation span of 50 mt at Bandra and 90
m each at Chimbai Road, Khar danda, juhu Koliwada.
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MSRDC proposed to provide 50 m at Bandra and 100m :
at other locations, including 150 m at Juhu (Novotel:
hotel). The channel will have 12 m vertical clearance. :
Maharashtra Maritime Board has also confirmed the.
clearances vide letter dated 13.04.2012. The fishermen
also requested (i) develop a small jetty and common area
for their repairing of net and M & R activities, (ii)
preference of employment, (iii) compensation to the:
affected’ fishermen, (iv) allotment of place near Bandra
~ Fort for fishing. MSRDC informed that the requests (i) to
(iii) are considered and will be included in the draft
tender paper and the request at (iv) can not be'.
considered as this land does not belong to MSRDC.”

It could thus be seen that various conditions XiNere
imposed by the Respondent No.l including obtaining permiésion

from this Gourt.

9] It would further reveal that the Principal Ch1ef
Conservator of Forest (Head of the Forest) Maharashtra State had
addressed a communication to the Addl. Principal Chief Conser\%/ator
of Forest of the Union of India on 14“‘ December 2018. A11 the
details with regard -to the mangroves to be removed and
compensatory afforestation were taken into consideration by the
PCCF while addressing communication for moving the Ceiltral
Government for diversion of 2.9907 hectare mangrove foreét in

favour of the Petitioner. It could thus be seen that in the jsaid
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communication, the PCCF has specifically observed that due to
project, mangrove in an area of 2.9907 hectares would be adveirfsely
affected. It could further be seen that communication also- feé:'ordé
that the Divisional Forest Officer, Mumbai, Mangrove Conse.rvé;tion:l

Unit, Mumbai has certified that an area of 2.9907 hectares %éland

bearing Survey No.39, Compartment No.NA, at village Chafrfkop,'

Tehsil —_Borivali, District Mumbai Suburban was 'suitabléé for
compensatory affores.t.ation for undertaking plantation and 1t was
also suitable from the management point of view. Vai‘ious
conditions are proposed by the PCCF in the said communiciation
including the provision of compensatory afforestation. After the said
communication was addressed by the PCCF to its counterpart m the
Central Government, the Union of India vide communication ciated
20™ December 2018 granted approval for diversion of the fié)rest
land. It could thus be seen that all the conditions as were propiosed
by the PCCF, Government of Maharashtra have been incorporétéd in
the said communication. .

10] It could thus be seen that all necessary statifitory

approvals have been granted in favour of the project by vaiiious
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authorities of the State Government as well as the Union of Indla It
will further be relevant ro refer to para 4 of the affidavit ﬁled by

Shri. Vikas Ramchandra Jagtap, Divisional Forest Officer, Mun;lbai,
' Mangrove Conservation Unit,} Kamgar Nagar, Kurla (East), Murrflbai-

400 024, dated 6™ February 2019 :-

“4, 1 say that the proposal required 1585 mangrove :
trees to be felled fcr construction of Versova-Bandra Sea
Link Project. In lieu of destruction of 1585 mangrove ;
trees and diversion of 2.9907 hector Mangrove forest
land, the Petitioner herein (user agency) has given an
undertaking that they will provide 2.9907 hector of non -
forest land suitable for compensatory afforestation' of i
mangrove plantation. 'i

I further say that on non forest land which will be '
transferred to Forest Department, the Forest Department
will plant 13332 mangrove trees (4444 plants per
hector).”

11] It could therefore be seen that in place of 1585
mangrove trees, which will be felled by the Petitioner, the F(érest
Department will plant 12332 mangrove trees on the alternate iand
handed over to it for the purpose of compensatory afforestatioé. It
could thus be seen that the number of trees to be planted 1s in
multiple number of trees that will be felled. No doubt that

environment aspects are required to. be taken into conmderatxon
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However, an appropriate balance has to be maintained in preserving

and maintaining the eco system and at the same.time ensurmg that

i

the sustainable development in the larger public interest takes él_ace

‘with minimum damage to the environment,

12] In the present case, as already 'pointed.out herein-aéove,
the project is of vital importance to the residents of MUI;E“lbai,
inasmuch_as it will éase traffic congestion to great level and cér;ail
the travel distance from South Mumbai to Suburbs. A judicial n;'tice
can be taken of the fact that after the construction of Worli—Bafndra
Sea Link, there is substantial saving of travel time from South
Mumbai 'fto the Airport. We are therefore of the considered v1ew that
it would be in the larger public interest to grant permis'sio%‘n as
sought for. It is further to be noted that as al:readjr -reprodimed
herein-above, concerns expressed by the fishermen have been duly
taken care by the 'authorities_,.'The navigation space of more than
what has been demanded by them has been provided. It is fun:her to
be noted that all these aspects have undergone scrutiny from the

various experts in the field at various levels. The authorities bave

also opined that it is in the larger public interest that the projé;ct is
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permitted to go ahead vqhile ensuring that adequate ;:ompenséltory
afforestation takes place. In the present case, the area fqr
compensatory afforestation is not only earmarked but has been
handed over to the Forest Department for undertaking% the
compensatory afforestation. The necessary compensatory funds

have also been credited to the account of the competent au'thoriéty.

13] We are therefqre 'inclined to allow the Petition mterms
of prayer clause (a),: howevér, subject to the condition that the
responsible officer of the Petitioner files an undertaking beforéé this
Court within a period of one week that the Petitioner shail st%ictly
comply with the conditions as are imposed in the permisé;ions
granted by various authorities - i.e. MCZMA, Envifonm%antal

Clearance and the Forest Clearance.

14} Needless to state that in view of disposal of ert

Petition, Chamber Summonses shall also stand disposed of.

[N. J. JAMADAR, J.1 [B. R. GAVAI, J.1
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ITEM NO.24 COURT NO.13 SECTION IX

SUPREME COURT OF INDTIA
‘RECORD OF: PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 8449/2019

(Arlslng out of impugned firal judgment and order dated 08- 02-

2019 in WPL No. 17/2019 passed by the High Court Of Judlcat:re
At Bombay) ;

ZORU DARAYUS BHATHENA petitioneris)
VERSUS ﬁ

MAHARASHTRA STATE ROAD DEVELOPMENT :
CORPORATION LTD. & ORS. ' Respondent(s)

(FOR ADMISSION and I.R. and IA No.45305/2019-EXEMPTION FROM
FILING C/C OF THE IMPUGNED JUDGMENT and IA No.45304/2019-
PERMISSION TO FILE PETITION 3LP)

Date : 01-04-2019 This petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE M.R. SHAH

For Petitioner(s) Mr. Shyam Divan, Sr. Adv. i
Mr. Gopal Sankaranarayanaha, Adv. !
Mr., Jatin Zaveri, AOR
Neel Kamal Mishra, . Adv.

For Respondent(s) Mr. A.S. Bhasme; Sr. Adv.
Mr. Pankaj Kumar Mishra, AOR
Mr. A. Bhasme, Adv.

UPON hearing the counsel the Court made the follow1ng
ORDER

Permission to file Spec:ial Leave Petition is granted.

Delay condoned.

The petitioner who was not a party to the Writ Petition ?L)

Sigasiure Not Varifias

DJ§%%;7 of 2019 filed chamber summons for beihg 1mp1eaded as

Rnfl’m EI

respondent. The petitioner also submitted that no relief shall
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be granted with reference to areas of Juhu Koliwada bridgé. £By
the impugned judgment, the High Court directed the Mahprasﬁira
State Road'Development‘Corporatibn-to~file an undertaking wié%in
a period of one week that it shall strictly cdmply with éhe
conditions as imposed in the permissions granted by Vari%us
authorities i.e. MCZMA, Environmental Clearance and the Forest

'

Clearance. 1In view of the said order passed by the ngh 00urt
the chamber summons was disposed of.

Mr. shyam Divan, learned senior counsel appearing on beh%lf
of the petitioner submitted that the CRZ clearance of the MoEF
initially granted on 9t January, 2013 for a period of five years
was extended on 7% February, 2019, According to Spec1al
Condition No.8({i) thereof only road on stilt in the mangr?ve
area can be constructed. I* was further mentioned in the séid
CRZ clearance that there would ‘be permanent loss of about 550
sq.m. mangroves and 50 sq.m. temporary loss during construction
in Versova and Carter connector. He also referred to the Stéte
Environment Impact Assessment Authority (SEIAA) énd
Environmental Clearance dated 02™ February, 2017 to submit t%at

according to the said clearance no mangrove shall be disturbéd.

He further relied upon the ‘in-principle approval’ grante

the MoEF Forest Department on 28 December, 20618 pertainin
the diversion of 2.9907 hectares of forest land at Villége
Versova, Juhu and Bandra. i
Mr. Divan submits that the undertaking that was directed%to
be filed by the petitioner must have been filed by Respond%nt

No.1. As the High Court is in seisin of the matter pertaining

560



to the undertaking that was to be filed before the 00urt,§we
grant liberty to the petitioner: to approach the High COurt§%nd
make submissions regarding the points urged before us. j
Needless to say that, the petitioner shall bhe permittedéto
file a Special Leave Petition if an adverse order. is pagged
against him. :
The Special Leave Petition is disposed of in the afbregéid

i
terms. - ‘ :

Pending application(s) shall also stand disposed of.

(GEETA AHUJA) (KAILASH CHANDER)
COURT MASTER (SH) ASSISTANT REGISTRAR
3 .
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

NOTICE OF MOTION NO. j8{© OF 2019

IN.
_ 535
WRIT PETITION -3 NO. ~" OF 2019
Zoru Darayus Bhathena | ...APPLICANT
IN THE MATTER BETWEEN:
Maharashtra State Road Development B
Corporation . ...PETITIONER
Versus
Union of India & Ors. ...RESPONDENTS
INDEX
SR. NO. | PARTICULARS PAGE NO.
1. Proforma I -JI[—
2. Notice of Motion : ,
- ) -4
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4. EXHIBIT-A~ Copy of the Order of the
Hon’ble High Court dated 08.02.2019, )3 -~27 )
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2019, 28-5]
6. EXHIBIT-C- Copy of the Order of the 62 5 Z{




Hon’ble Supremc_a Court of India dated

01.04.2019. .

EXHIBIT-D - MoEF CRZ Extension dated

07.02.2019.
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EXI]IBITfE — Google Earth images of

2.9907 ha of mangroves.
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
-NOTICE OF MOTION NO. OF 2019
IN

535 -
- WRIT PETITION : NO. ~ OF 2019

Zoru Darayus Bhathena ...APPLICANT
IN THE MATTER BETWEEN

Maharashtra State Road Development

Corporation ...PETITIONER
Versus
Union of India & Ors. ...RESPONDENTS

Advocate for the Applicant

| Office Notes. Office Memorandum of | Court’s or Judge’s Orders.

Coram appearance. Courts: order or
|

| direction And Prothonotary’s Orders
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Office Notes. Office Memorandum of
Coram appearance. Courts order or -
direction And Prothonotary’s Orders

Court’s or Judge’s Orders.
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IN THE BIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

NOTICE OF MOTION NO.

IN

WRIT PETITION .. NO.

Mr. Zoru Darayus Bhathena

Age 44 years, Occupation Business
Having his address at

501, Vijay Deep, Plot No. 102, 10" Road
Khar W, Mumbai 400052

IN THE MATTER OF:-

Maharashtra State Road Development
Corporation Bandra Worli Sea Link Project

Office,K C Marg, Opp Bandra Reclamation

Bus Depot Bandra (West) Mumbai 400050

Versus

. Union of India
Through the Ministry of Environment, Forests

and Climate Change,

ParyavaranBhavan, Jorbagh Road,

New Delhi, 110003

And also at,

AaykarBhavan, 2™ floor,

Maharshi Karve Road, New Marine Lines
Mumbai 400020

. State of Maharashtra, Environment

DepartmentThrough the office of the
Government Pleader High Court Bombay,
PWD Building, Mumbai-32

. Maharashtra Coastal Zong Management

Authority through the Additional Chief
Secretary Environment Dept, 2™ floor,
Room No. 217, Annexe Building,
Mantralaya, Mumbai-32

St e N N e’

OF 2019
. OF 2019
)
)
)
)
).... Applicant
)
)
)
) ....Petitioner
)
)
)
)
)
)
)
)
)
)
)
)
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4. Chief Conservator of Forest (Mangrove Cell) )
Through the Office of Government Pleader )
High Court, Bombay, PWD Building, )
Fort, Mumbai 400 001 ) ....Respondents

a)

b)

LET ALL PARTIES TAKE NOTICE THAT THIS HON’BLE

COURT shall be moved before Their Lordships The Hon’ble Justice

and the Hon’ble Justice on the
in the moming/afternoon at AM/PM or soon thereafter so that

the Counsel on behalf of the Applicants above-named can be heard

for the following reliefs:-

&

That this Hon’ble-Court be pleased todirect the Petitioner to forthwith

cease the carrying out of any works in the nature of destruction of
mangroves for the Versova Bandra Sea Link project in excess of the
1508q Metres (permanent) and 50 Sq Metres (temporary) permitted to

be cut by CRZ (MoEF) clearance dated 09.01.2013, revalidated on
07.02.2019;

That this Hon’ble Court be pleased to direct the. Petitioner to replant
10 times the destroyed mangroves at the adjacent site at Bandra in

compliance with CRZ (MoEF)'s clearance dated 109.01.2013
revalidated on 07.02.2019; '
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d)

That this Hon’ble Court be pleased to direct the Petitioner to comply
with all the terms and conditions of the CRZ clearance dated

09.01.2013 and the environmental clearance dated 02.02.2017.

That this Hon’ble Court be pleased to pass any other order or further

order or orders as this Hon’ble Court may deem fit and proper in the

circumstances of the case.

Dated this  day of April 2019.

This Notice of Motion is taken out )

By Kruthi Venkatesh/Mini Mathew, Advocate )
for the Applicant, having their office )
at 63, Jalaram Jyot, 1st Floor, )
i f arﬁnabhoomi Marg, Fort, )
Mumbai — 400 001 )
Advocate Code No. : 124384 )

Email Id: kru93venkatesh@gmail.com )

Advocate for the Applicant

-

>
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To,

1. Maharashtra State Road Development Corporation

PETITIONER ABOVENAMED
1. Union of India
2. State of Mabharashtra, Environment Department

3. Maharashtra Coastal Zong Management Authority

‘4. Chief Conservator of Forest (Mangrove Cell)

RESPONDENT ABOVENAMED
NB: Please note that the Affidavit of My Zoru Darayus Bhathena,
Applicant above named duly affirmed on this day of April 2019 will be

used in support of this Notice of Motion.
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IN THE HIGH COURT OF

JUDICATURE AT BOMBAY
ORDINARY - = ORIGINAL
JURISDICTION

NOTICE OF MOTION NO. OF
2019

W.P (L) NO. 17 OF 2019

ZoruDarayusBhathena ...Applicant
IN THE MATTER BETWEEN

Maharashtra State Road
Development Corporation ... Petitioner

Versus

Union of India & Ors. ...Respondents

NOTICE OF MOTION

-DATED Day of APRIL 2019

KRUTHI VENKATESH/MINI
MATHEW

Advocate for the Applicant

Having their office at,

63, Jalaram Jyot, 1st Floor
Janmabhoomi Marg,

Fort, Mumbai-400001

Email: kru93venkatesh@gmail.com
Advocate Code No.: 124384

M No. +917568008117

572



573

5

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
NOTICE OF MOTION NO. OF 2019
IN

WRIT PETITION ! NO. . OF 2019

Zoru Darayus Bhathena _ ...APPLICANT

IN THE MATTER BETWEEN

IN THE MATTER BETWEEN -
Maharashtra State Road Devélopmént Corporation ...PETITIONER

Versus

Union of India & Ors. i ...RESPONDENTS

AFFIDAVIT IN SUPPORT OF NOTICE OF MOTION

I, Zoru Darayus Bhathena,aged 44 years, residing at 501, Vijay Deep, Plot
No. 102, 10th Road, Khar W, Mumbai 400052 the 'ébovc-named Applicant

do hereby solemnly affirm and state as under:

1. 1say that oﬁ coming to leam about the present Writ Petitionbeingfiled by
the Petitioner herein, I immediately approached this Hon'ble Court
seeking permission to intervene in the matter. By Order dated 15.01.2019
I was permitted to file an application to intervene. I crave leave to refer to

and rely upon the said Order dated 15.01.2019 when produced.




574

2. On 28.01.2019 this Applicant filed his Chamber Summons No. 24 of 2019

interalia seeking a direction to be impleaded in this Petition. I crave leave

to refer to and rely upon the said Chamber Summons No. 24 of 2019 when

produced.

3. On 08.02.2019 this Hon'ble Court was pleased to dispose of this Petition
by allowing the Petiiion in terms of prayer clause (a) after hearing oral
submissions by Counsel for this Applicant/intervenor, but without
formally allowing the intervention/impleadment application. Hereto
annexed and marked as EXHIBIT- A is a copy of the order dated
08.02.2019.

4. Being aggrieved with the said Order dated 08.02.2019, this Applicant filed
Special Leave Petition ECivil) Diary No. 8449 of 2019 interalia
highlighting that 2.9907 hectares of mangrove forests are proposed to be
cut by the Petitioner (herein) in the garb of grant of prayer clause (a) to
this Writ Petition No. (L) 17 of 2019. Hereto annexed and marked as
EXHIBIT-B is a copy of the said SLP(c) Diary No. 8449 of 2019, with -

synopsis and-without exhibits.

5. By Order dated 01.04.2019 the Hon'ble Supreme Court recorded the
issues before them and permitted this Applicant to approach this Hon'ble
Court and make submissions regarding the same.Hereto annexed and

marked as EXHIBIT-C is a copy of said Order dated 01.04.2019 passed

by the Hon'ble Supreme Court.
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6. In view of the Order of the Hon'ble Supreme Court this Applicant has

filed the present Motion to bring the relevant facts before this Hon'ble

Court for adjudication.

7. A synopsis of the issues raised by this Applicant are as under:

I) The present Writ was filed seeking the following reliefs

Prayer (a):This Hon'ble Court be Pleased to issue a Writ of
Mandamus or any other appropriate writ or order or direction in th;e
nature of mandamus under Articlé 226 of the Constitution of India,
thereby directing the Respondent Authorities to Dpermit the Petitioners to
execute the construction of the proposed Versova-Bandra Sea Link in
Jurtherance of the statutory permissions granteé under law and grant
leave as contemplated in the specific conditions no.(iii) of the CRZ
Clearance (Exhibit-E) and general condition no. (iv) and (4) of the EC
(Environmental Clearance) (Exhibit-F) (mistyped as Exchibit-1), in view of

the public importance of the project.

I) Specific Condition No. (iii) of the CRZ Clearance (Exhibit-E) states:
(iti)  The project proponent should take appropriate clearance Jfrom

the authorities such as Forest Department and/or Hon 'ble High

the case may be for cutting of mangroves.

HIT) General Condition no. (iv) of the Environmental Clearanc
H) states:

R (iv) This environmental clearance is issued subject to land use
verification. Local authority/planning authority should ensure this with

respect to Rules, Regulations, Notifications, Government Resolutions,




Circulars, etc. issued if any Judgment/Orders issued by Hon'ble High
Court, Hon'ble NGT, Honble Supreme Court regarding DCR provisions,

environmental issues applicable in this matter should be verified. PP

(Project Proponent) should submit exactly the same plans appraised by

concern SEAC and SEIAA. If any discrepancy found in the plans
submitted or details provided in the above para may be reported to
environment department. This environmental clearance issued with
respect to the environmental consideration and it does not mean State

Level Impact Assessment Authority (SEIAA) approved the proposed land

use.

IV) General Condiﬁon' 1n0. (4) of the Environmental Clearance (Exhibit-H)
states:

(4)  The environmental clearance is being issued without prejudice
to the acﬁon initiated under EP Act or any court case pending in the court
of law and it does. not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of
the Hon’ble Court will be binding on the project proponent. Hence, this
clearance does not give immunity 10 the p.roposed proponent in the case

JSiled against him, if any or action initiated under EP Act.

V) None of the above conditions specify the area of mangroves to be
cut Grant of prayer clause (a) leaves the area of mangrove d

open to wide interpretation.
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10.

original CRZ Clearance dated 09.01.2013 on the same terms and
conditions. Hereto annexed and marked as EXHIBIT-D is a copy of the

said MoEF CRZ extension dated 07.02.2019.

MoEF's CRZ  Clearance dated 09.01.2013  revalidated on
07.02.2019,Specific Condition No. (i) states:

(1) In mangrove area only road on stilt shall be constructed. There
would be permanent loss of about 150 sqm mangroves and 50 sqm
temporary loss during construction in Versova and Carter connector. As
per the CRZ notification, 2011, at least five times the number of
mangroves destroyed/cu;‘ during the construction process shall be
replanted. The proponent has proposed 10 times mangrove plantation at
Bandra adjacent to the project. The identified land is government land &

presently it has sparse mangroves.”

It is relevant to note that, prior to MoEF CRZ, clearance, the Petitioner was
directed not to disturb any mangroves. The Applicant éraves leave to refer
to and rely upon MCZMA MoM of its 71% meeting on 26.08.2011 and
it'srecommendation letter dated 05.11.2011 when produced. MCZMA's
specification condition 1, states:“The tidal ingress to mangroves shall be

maintained during and post construction of the project”MCZMA's

- General Condition 4, states:“The mangroves, if any, on the site should not

be disturbed in any way.”Thus, pursuant to the information provided-
the Petitioner it was recommended that no mangroves will be Cﬁ irbed.

Despite this, MoEF's CRZ clearance permitted permanent loss of abou

130 sqm mangroves and temporary loss of SOSQm during consﬁ‘i_agﬁég in o B

Versova and Carter Connectors. It is also relevant to note that even the--: ~*

9
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Environmental Clearance granted by SEIAA states that “no mangroves

shall be disturbed.”

In this background it is most surprising that the Forest Department has

‘permitted thé.. desfruction of 2.9907 ha of mangroves, in complete

disregard for and in blatant violation of the conditions imposed by MoEF

and SEIAA. The Applicant states that it is inconceivable that an area of

2.9907 Hectares would fall under stilts/pillars. The Applicant. further

12

states that there is always some flexibility of distance between two
stilts/pillars and the Petitioner can always design their stilts/pillars to
minimize loss to the natural environment by overstepping the
mangroves.Hereto annexed and marked as EXHIBIT-E are Google Earth
photos of the 2.9907 Hectares of mangrdves proposed to be removed
based on the in-principal approval dated 20.12.2018 granted by the Forest
Department, which clearly shéw that no bridge on stilts would ever

require cutting of such large tracks of mangroves.

- The three statutory approvals stating three different areas viz mangrove

removal, are:

4.
SI. Permission granted by Extent of Mangrove Dﬂforestation__
No. Authority Permitted - ~ L

1. |MoEF CRZ  Clearance Specific  Condition No. 8(i)—“In

granted on 09.01.2013 .(for | mangrove area only road on stilt shall

Jfive years) and extended on'|be constructed. There would  be
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conditions on 07.02.2019.

the  same terms and

permanent loss of about 150 sgm]

mangroves and 50 sqm temporary loss

during construction in Versova and

Carter connector,”

Specific Condition No. 8(vii)- “All the
recommendation of the MCZMA shall

be strictly abided.”

Assessment
(SEI44)
Environmental Clearance .on

02.02.2017

2. | State Environment Impact

Authority

accorded

General  Condition  No. (i— |

“No mangrove shall be disturbed.”

granted ‘in-principle

approval’ on 20.12.2018

3. | MoEF  Forest Department

Diversion of 2.9907 ha of forest land

at Village Versova, Juhu and Bandra

13.In view of the inconstancy between the three statutory permissions,

which would ieave the area of mangrove destruction open to wide

interpretation; this Applicant has therefore approached this Hon'ble Court

in order that the mangroves be protected from needless destruction.The

Applicant reiterates that the MoEF CRZ clearance takes into

consideration that only the mangroves under the stilts need to be cut, a

fact which the Forest Department's in-principle approval hascompletely

lost sight of.
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14. The Applicant therefore prays that this Application/Notice of Motion be

allowed.

Solemnly ajﬁ/mcd at Mumbai
i

¢
This 3 day of April, 2019

Identified by me

~/

Kruthi Venkatesh/Mini Mathew

Advocate for the Applicants

3

/ /,Applicant

EQRE ME
gt
8. K. AWALLA
ADVOCATE, RIGH COURT
B-23, Taheri Manzil

Nesbit Road, Wazgaen
Mumbai - 400 010

ot S

Before Me

NOTARY & REGISTERED
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HURGENT” .
No. MSRDC/02/JMD (Engg. 1) / VBSL/F.No. 19/2019/47'27 Maharashtra Sta
Date: 22/07/2019 Roagg;;elft;:’ t )

To : "o of Ma : o
]

The Director (CR2),
Ministry of Environment, Forest arid Climate Change,
Indira Paryavaran Bhavan, Jor Bagh Road, New Delhi ~ 110 003,

Sub: - Construction of Versova Bandra Sea Link Project. {VBSLP} on EPC Basis

- Rag:- With reference to CRZ clearafice awarded to VBSLP

Ref, i 1) MSRDC application submitte:d on 07.08. 2010 (Copy Enclosed)
2) CRZ clearance dated 09.01.2013 {(Copy Enclosad)
3) MSRDC application for Extension of Validity dated 24.08.2017(Capy Enclosed)
4) Forest clearance dated 20.12. 2018 (Copy Enclosed)
5) MCZMA letter dated 04.01.2019 (Copy Enclosed) . :
6) Extension of CRZ Clearance dated 07.02.2019 {Copy Enclosed) i

Sﬂil’, .
1. MSRDC had submitted. VEBSL project proposal (Ref. Sr. No. 1) to offitain CRZ
clearance to MoEF, Gol. It was mentioned in this proposal that about 2. 6 hectares

mangrove area would be affected to accommodate the connectors of the pro;ect to
connect to the existing Jand fall points by stilts.

2. On contrary, in the CRZ clearance accorded by MoEF, Gal (Ref. Sr. No 2) had
mentioned that about 150 sq. mt. mangrove area will be permanently affected and
about 50 sg.mt. mangrove area affected temporarlly. It was further dlrected MSRDC
to obtain statutory approvals from Forest Department and Hon, High Court etc

3. Further, application for extension: of CRZ Clearance was submitted by MSRDC on

24.08.2017 (Ref. Sr. No. 3) wherein the area of Mangroves to be affected was
mentioned as 2,9907 hactares. :

4. MCZMA vide its 127"‘ meetirg dated 02.11.2018 had recommended the extens:on of -
CRZ Clearance proposal with' Mangrove afea to be affected as 2.9907 hectares and '
submitted to MoEF (Ref. Sr. No. 5). However, the same was not appeared in the
extension letter granted by MoEF & CC vide letter dateg 7™ February 2019: (Ref Sr.

No, 8). :
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5. In compliance to MOEF conditio‘ns MSRDC had submitted a proposal
Department to obtain approval for the Forest dwersnon of affected are :
assessment of the forest arsa by the Forest Department, the area ﬁnalized was about
2.9907 hectares and require cutting of 1585 mangroves in. that 29907 hectares
affected forest area. The forest approval was granted on 20.12.2018 (Ref Sr. No. 4)
by the MOEF &CC, Nagpur. :

6. In continuation, MSRDC obtained Hon'ble High Court, Bombay, permlssior%f vide order —
dated 08.02.2019 to cut 1585 mangroves in the affected forest areaf; of 2.9907 i
hectares. :

7. Considering the above facts, it is:requested to please amend the CRZ Cieafranc_e (Ref.
Sr. No. 2)-for “8. Specific Conditions (i)” with area of Mangroves to be éffected as

2.9907 hectares as necessary and it will be inconsistence with the iclear.ances
received from MoEF & CC (Forest Clearance) and Hon'ble High Court pe;rmission to
cut Mangroves.

Early response is highly solicited.
O/~ .
Thanking you, T ‘ ;
Yours Sincerely,

Encl.: As above (Total Pages ~ 33 Nos'} gjq/ ,,{w‘i

{Suresh Raju V. )
Executive Engineer
MSRDC, Mumbal

py to:
\&\/\%3 Chief Engineer (SP), MSRDC for information and pursuance plaase
Chief General Manager (Environment), MSRDG for information and pursuance p!ease
3) Superintending Engineer (VBSL), MSRDC for information please
o’k\\’\ ‘ 4) M/s. Fine Envirotech Engineers (FEE) 102, Hiren Industriat Estate, Mogul Lane, Mahlm

g Mumbal- 16, for necessary follow-up in the matter .
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At A THA
s AMAUDDHI N
Mahargshtra State -

Road Development
Coipn. Lid.

No. MSRDC/02/JMD (Engg.1)/VBSLIF 19/2019/ 5 009
Date: 05/08/2019

Miatiarsstna Utanihaont

Re m‘i n d er ’ (A Bovermitang

To,
The Director (CRZ),
Ministry of Environrent, Forest and Climate Change, GOI,
Indira Paryavaran Bhavan,
Jorbagh Road, New Delhi - 110 003. {w.bharat@nic.in)

Sub: - Construction of Versova Bzndra Sea Link Project (VBSLP) on FPC BdSIS

Reg. Request to issue amended CRZ clearance

Ref.:- 1) CRZ clearance dated 09.01.2013
2y MCZMA letter dated 04.01 2019
3} Extension of CRZ Clearance dated 07.02.2019
4) MSRDC letter dated 22/07/2019

Sir,

With reference to subject matter. MSRDC has requested vide letter referreg
above at Sr. No. 4 to amend the CRZ Clearance for “8. Specific Conditions (IJ"
with area of Mangroves to be affected ias 2.9907 hectares as necessary and to
bring CRZ Clearance in line with tha clearances received from MoEF & CC (Forest
Clearance) and Hon'ble High Court, Bombay permission to cut Mangroves.

Il is therefore requested tc pleaise do the needful and issue the CR?
Clearance incorporating the area of the Mangroves to be affected as 29901
heclares on “URGENT BASIS”.

Early response is highly solicited. i
Yours sincerely,

\»_ .&‘(‘/ \n, (c‘\

(Suresh Raju V.)
Executive Engineer !
MSRDC, Mumbai. i

Copy to:

1) Chiel Engineer (SP), MSRDC for informalon please i
Z) Chief General Manager (Environment), MSRDC for information please
34 Superintending Engineer (VBSL), MSRDC far informalion ple . !
4) Wis. Fine Envirotech Engineers (FEE), 102 Mieh ncusuial Eslate toygul Lane. Mahm, Muinbai- 16,

for inlotmation and pursuance pléase

Corporate Office : Opp. Baridia Reclamation Bus Depot,-Near Litavati Hospital, K € Marg. Bandra (West), Mumbai - 4{5}0 050
Telephone No.: 022-264001907201, 26558175/76 Fay No.; 022-264 17893 [

i

Regd. Office : tlepean Sea Road, Besides Priyadarshini Pérk, Mumbai --400 038
Telephone No.:.022-23685909. 23613789, 73691030 .
Website : www.msrdc.org , CIN : U45200MH19965GC101586
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

NOTICE OF MOTION NO.190 OF 2019
IN
WRIT PETITION NO.535 OF 2019

Mr. Zoru Darayus Bhathena | ..Applicant

IN THE MATTER OF

Maharashtra State Road Development Corporation ..Petitioner
Versus
Union of India & Ors. ..Respondents

Ms. Gayatri Singh, Senior Advocate a/w Ms. Ronita Bhattacharya, Ms.
Kruti Venkatesh, Advocate for the Applicant.

Dr. Milind Sathe, Senior Advocate a/w Mr. Ashutosh Kulkarni, Mr. J.
P. Kapadia, Mr. Shrey Shah, Mr. Sanidhya Arora, Mr. Gaurav Shah
I/by Little & Co., Advocates for the Petitioner.

Mr. Rui Rodrigues a/w Mr. N. R. Prajapati, Advocate for Respondent
No.1 - UOL

Ms. P. H. Kantharia, Govt. Pleader for Respondent Nos.2 to 4.

Ms. Sharmila Deshmukh, Advocate for Respondent No.3.

CORAM : PRADEEP NANDRAJOG, CJ. &
SMT. BHARATI DANGRE, J.
DATE : 20 SEPTEMBER, 2019

P.C.

1] Having heard learned counsel for the parties, it emerges

that when MoEF granted necessary permission under CRZ-2011, the

BGP. 1 of3
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specific condition, being 8(i) was that in mangrove area road on stilt
shall be constructed. There would be permanent loss of about 150
sq.mtrs. mangroves and 50 sq.mtrs. temporary loss, requiring five
times the number of mangroves destroyed to be replanted. It is crystal
clear that the condition permits destruction of mangrove only in 150 +
50 equal to 200 sq.mtrs. area and no more. The same Ministry, while
according approval under the Forest Conservation Act, 1980, granted
in-principle approval to fell 1585 trees by treating 2.9907 hectare of

forest land to be diverted for a road.

2] Suffice it to state pillars on 150 sq.mtrs. of forest land
would not mean that 2.9907 hectare of forest land would be diverted.
The diversion would be conceptual and not factual for the reason the
area of the road passing through the forest i.e. length segment
multiplied by the width segment would be 2.9907 hectare. Since the
road would be an elevated road, the impact on the ground would be
where pillars would be constructed, which as per the first Notification
equals 150 sq.mtrs. of land. 50 sq.mtrs. would being impacted while

constructing pillars.

3] Learned counsel for the Union of India would explain the
apparent haitus between the two permissions by the same Ministry:
one under CRZ-2011 and the other under the Forest Conservation

Act.

4] Till the next date of hearing trees other than felling trees

BGP. 2 of3
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in the 150 sq.mtrs. land + 50 sqm.trs. land in respect whereof

permission was accorded under the CRZ-2011 no more trees shall be

felled.

5] List the Notice of Motion after four weeks.

SMT. BHARATI DANGRE, ] CHIEF JUSTICE

BGP. 3 of 3
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MINUTES OF THE 224% MEETING OF 'THE EXPERT APPRAISAL COMMITTEE
FOR PROJECTS RELATED TC COASTAL REGULATION ZONE HELD ON Z4t
SEPTEMBER, 2018 AT INDIRA PARYAVARAN BHAW AN, MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE, NEW DELEI

..
i

The 224% Meeting of the Exp‘ert Appraisal Committee for projects refated to Coa?fsfal
Regulation Zone was held on 24.09 2019 at Brahmaputra Conference Hall, Vayu Block; t*
Floor, Indira Paryavaran Bhawafi, New Delhi. The members present are: i

[ Dr. Deepak Arun Apte - - Chatrman

2. Dr. M.V Rarmana Murthy - Member

3, Dr. Anil Kumar Singh - Member :
4, Dr. Mohan Singh Panwar - Member 1
5. Dr. Manoranjan Hota . Member i
6. Dr. N.X.Verma - Member

7. Ms. Bindhu Manghat - Member

8. Shri W. Bharat Singh - Member Secretary

Shri Prabhakar Singh, Dr. Anuradhe Shukla, Shri Narendry Surana, Shri N.X. Guypta, I,):
Prabhakar Singh and Shri Sanjay 8 ngh were absew. Dr. V. Jain and Dr. Rajesh Shah
expressed their inability to attend owing to their prior commitmenis. o

In attendance: Dr. Saranya P, Deputy Director and Dr. Bhawana Kapkoti Negi, Technicf.fal
Officer, MOEFCC. The deliberations held and the decisions taken ave us under:

10 CCNFIRMATION OF THE MINI:I'!‘ES OF THE LAST MEETING.

The Conimittee having noted that the Minutes of the 221 meeting are in ordtfr,
confirmed the same with suggestions that in case any typographical/grammatical errors zu}e
noticed in due course, the same'may be corrstted suitably. :

3.0 FRESH PROPOSALS:
3.1 Proposal for extending the disposal pipe tine in Savitri River/Bankot Creek fr'otg't’
Owale Village, Talnke Mahad, Dictriet Raignd. Mabarashira by Mis Maharashtig
Industrial Development Cerporation (MiinC)- [!A/MH/CRZ/Ill337/20l9_] (F-No.t (-
31/2019-IA-B1)- CRZ Clearance ;

The proposal of M/ ?v’i(\yashu-a hisdustrial Develapment Corporation (MIDC) is fdr
extending the dispesal pipe line S Savie River/Bankot Creek at Owale Village, Taluks
Mahad, District Raigad, in I\dah:zr&shtra. The praject proponent made a presentation and
provided the following information: \

(i The Mahad Industrial area was té&\kﬁ)lished Vduring 1981-1982 and later the Additionat

Mahad Industrial area was establishe during 1995-1996. :
{ii) The proposal is for extension of existir&disposal HDPE pipeline of length 2.20 km from
Owale to Gomendi, for disposal of Treated Effluent from Mahad MIDC area to Savitr]
Creek in order (o sustain the water managesment in the area and provide Droper dispersimi

Page 1 of 1;
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the CETP into the sea nmy le'id to changes in the characteristics of the sea water and th s

impact the tocal marine flora & fauna.

5. In view of the above, the Committee desired that a site visit shall be carried out bv a
Sub-Committee comprising of Dr. N K Verma, Member (EAC), representative of the Mi inistry
/ CPCR and representative of the MPCB os MCZMA and submit a report at an early date. The
Committee felt that the said sub-Committee shall decide on the need or otherwise of a rap d

marine EIA study.

The Committee decided that once the site visit report/ documents is received then based on 1he
report the item can be placed for reconsideration at a later stage. Accordingly. the pmposal was

deferred.

AMENDMENT IN CRZ CLEARANCE

34  Versova — Bandra Ser Link Project (VBSLY), Maharashtra by M/s Maharashtrs
State Road Development Corporation (MSRDC) -[IA/MH/CRZ/115777/2019] [l" No. ] 1-

84/201 1-1A I}~ Amendment in CR Llcarfmce

The present proposal by M/s Maliarashtra State Road Development Corporatif n
(MSRDC) is for an amendment of CFZ clearance accorded for the project ‘Versova - Bandra
Sea Link Project (VBSLP), Mahacashtra® vile letter No. 1 1-84/2011-IA {1}, dated 9™ Janmr)t

2013.

M/s MSRDC has now informed about few discrepancies in the CRZ clearance i Mu {
and has sought an amendment as follews: .

[ S.N. | Ttem Details as per the CRZ | Amendment required | Remarks !
| ] clegrance !
1. Specific ....There would be| ... The area of | Forest clearspee [

condition (i) of | permanent lass ol about | mangroves to  be |- (Stage-I) has been
the clearance. | 15¢ sq.m  mangroves | affected will be 2.9907 | granted { by l

and 50 sq.m temporary | ha. : MoEFCC {on

loss “during 20.12.2018  lfor

| construction.... . diversion of the

| 2.9907  ha | oi'

. . TTorest land. |

2. The project proponent informed the Committee that there would be no cmtingé,»f

diversion of mangroves per say except in respect of 150 sq.m and 50 sq.im (1o be read as 1500
sq.m) as mentioned in the clearance, ut the work will involve road on stilt or bridpe in some

mangrove areas. [t was therstore stated that diversion of forest area or mangroves 0'@999
is required. ;

3. The Committee called for the original file maintained in the Ministry wherein C‘-l;_Z

clearance was issued vide letter No.1 1-84/2011-1A.(T], dated 9™ January, 2013 and noted that

the EIA Report (August 2011) at chapter 2.6: PmJem Overview, page no.1l of the repor
mentions of 1500 sq.m of mangroves 1o be affected in various 'monmems envisaged. The

Committee therefore agreed that perhaps the minutes of the meeting of the Expert Ap])m~al i

Committee had erronconsly recorded us 150 sq.m instead of 1500 sq.m and accordingly, the
CRZ clearance issued by the Ministry had carried the same. ]

1

£5

=
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4, The Committee also discussed the arder dated 20.09.2019 of the Hon'ble High Co

trt

of Bombay in the matter of Notice of motion No. 198 of 2019 in W.P. No. 535 of 2019 and
observed that had the project proponent subthitted the clarification as given in para no.2 aboife._

perhaps the concern of the Hon’ble High Coiirt could have been addressed on the day the matter

came up on 24.09.2019. The Commitiee therefore decided that the project proponentshall give
es shall only be 1500 sq.m in total and the
grove/forest area is only.in respect of right of way for constructivn

a_wm!:ci _qr__xderta_klf_xg‘thagmgumng of MAangrove
diversion of remaining man

of toad on stilt or bridge as the case may.be; The Comminee finally decided that on receipfof

the above said undertakiiig Trom MSRDC and required in formation as stated above, necess:
amendment may be carried out in the CRZ, tj.f!q_argpg_:g_appropriately by the Ministry.
[P e e e T N s . ver e

N

MISCELLANEQUS ' B

35  Laying of water supply pipeline crossing of Knmun river on N_'H~8; néar
Juchurdra village by water pipeline under Surya Integrated Waser Supply for Westdrn
Sub Region of Mumbai Metmpol{tan Region by M/s WMumbai Metropolitan Regipn

Development Authority - [F.No. 11-34/20 17 1A 1]

This item was chaired by Dr. Xnit Kumar Singh, as Dr. Apte recused himself >
principle that BNHS advises MMRDA dn important issues of environment and also receive

financial assistance and may not be approptiate for him to chair the meeting for the item,

M/s Mumbal Metropolitan Region :cvclopmem Authority (MMRDA) was accordi:d
CRZ clearances for the project ‘Laying of waler supply pipeline under Surya Integrated Wafer

the pipelines on Kaman river on NH-8, near Juchundra village vide letter No.11-34/201
IAUT, dated 20™ October, 2017 and at Sasur vghar, Versova and Ghodbunder villagd
Murubai vide letter No.21-95/2015-1A 111, dated " February, 2015, i

Supply for Western Sub Region of Mumbai :\\I\ctwpolitan Region’ which entails crossing :

2. The project proponent informed the Comutittee that in compliance tw the speeif]
condition no. (v) of the CRZ Clearanze issued by thd Ministry’s dated 09.02.2015. requiring
permission of Hoa’ble High Court for constriction acti¥ity in mangrove ares or its 50 m bufi:
zone area, MMRDA had approached Hon’ble High Couti of Bombay. The Hon'ble Court vidle
its order dated 20.08.2019 granted permission for start ‘of construction, provided Union D
India, Ministry of Environment, Forest and Climate Changd certifies that the said constructids

is not Likely to adversely affect the existinig, mangroves. it was also stated by the proje
proponent that the drilling work would be carried ont 15-30 n.\\depth betow the surface.

3. The Commiitee discussed the lilely implications of the pf'ls\iecl in the context of the sajd
order of the Hon’ble High Court and agreed that witly adequare\precaution a public utilit
project such as this pipeline network should not cairse adverse Impact to mangrove. THe
Commitree also observed that drilling works should be carried out ‘with safety measures in

place and shall nol be carried out during 10 pm to 6 am under any circ(lmstances.'

: Y
4, The Commiittee however observed that the while it agrees that pn'r}igx facie there shauld
not be any impact on the mangroves, per say, the project proponent has no raxterial data at harld

such as soil characteristics, drilling techniques efc., to satisfy the Cominittee dn this front. ‘1t

Committee therefore decided thar the project proponent shall provide precise ‘i{xfonnation 0
all issues of vibration including its imact nn the surrounding/Mangroves before 1,g0 ahead far
proceeding is given, On submission of the ssme the item can be placed for reconsideration. |

"
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Corporate Office ; Opp. Bandra Reclamation Bus Depal, Near Lilavali Hospital, K € Marg, Rand
Tolophone No.: 622-26400190/201, 26558175/76 Fax No.: 022-26417893 o

L
Ex-@
$’A§Id-ﬂ|ll"""
_ . Maharashtral State
No. MSRDC/02/JMD (Engg. 1}/ VBSL/ F. 19 /2019/£626 Road Development
Date: 19/10/2019 ’ . Corpn. Lid.

1A Goyommant of Hafiare G

Letter of Undertaking

To,

The Director (CRZ),

Ministry of Environment, Forest and Climate Change.
Government of India,!ndira Paryavaran Bhavan,
Jorbagh Road, New Delhi — 110 003

Email Id: w.bharat@nic.in

Sub: Undertaking for amendment of the CRZ clearance dated
9" January, 2013 '

Ref: 1) Letter dated 9" January, 2013 bearing Reference No. 11 -

84/2011 ~ IA.! ' ;

2) MCZMA letter no. CRZ 2018/CR 322/ TC4, dated 4 January
2019 : _ ]

3) Letter. dated 07" February, 2019 Reference No. 11-84/2011 — |

A : J

4) Order dated 8™ February, 2019 in Writ Petition No. 535 of
2019

5) Order dated 20" September, 2019 in - BHC OOCJ, Notice of
Motion No. 180 of 2019 in Writ Petition No. 535 of 2019

6) Minutes of 224" Meeting of the Expert Appraisal Committee
dated 24™ September; 2019

Respected Sir,

Vide letter dated 9" January, 2013, the Expert Appraisal Committes -
Ministry of Environment, forest and Ciimate Change, Government of India

(Ministry), had granted CRZ clearance to Maharashtra State Road Development |

Corporation Limited (MGRDCL) for the development of Versova-Bandra Sea Link
Project (VBSLP). The validity of the same had been extended by the Ministry on
7" February, 2019 for a period of 5 years ending on 7" January, 2023,

A proposal was moved by MSRDCL vide its letter dated 26™ August, 2019 |
seeking amendment to the CRZ Clearance dated g™ January 2013 as extended |
from time to time. The same was considered by the Ministry in its 224" Meeting :
held on 24" September 2019 (Minutes). The Minutes were uploaded on the |
website of the Ministry. Pursuant to the directions issued by the Ministry in its
Minutes, the present Undertaking is being filed by MSRDCL for issuance of th;
amended CRZ clearance by the Ministry. '

Page 1l of3

Regd, Office : Népean Sea Rond, Besides Privadarshini Park, Mumbai - ;000 018,
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In Hlew of the directions issued with re ' .
to s Tolloveing: < regard to the VBSL.P, MSRDCL undertake

i 1. To divert only 2.9907 hectares

. of forest land for the development of
Versova-Bandra Sea Link Projact

(VBSLP) in accordance with the terms

and conc_iitjons of the Forests Clearance dated 20" December 2018 issueid
by the Ministry.

That out of diversipn of 2.9907 hectares of forest land area, cutling of
mangroves area will be only 1500: Square Meters (One Thousand Five
Hundred) in total and the diversion of balance forest area is in respect of

; fagilitating the Right of Way (ROW) for the construction of foad on stits or
: bridges as the case may be. - '

A tab!e of the total area of mangroves to be cut at each of the three project
sites in encapsulated here in below for ready reference:-

Sr. . . . Area of forest cover | Mangroves
‘ g No. Rroject Site location to be cleared {Sg. m) | In Nt?mbers_ ‘
: 1.} Carter Road Connector 56.30 36
; 2.| Juhu Koliwada Connector |- - 56.30 2
3.| Versova Connector 1293.75 1547 i
[ ) “Total area |. _ 1500 {say) - J 1585

Map showing the location of mangroves to be cut at the three project sites
is enclosed with this letter. .

4. That only 1585 (One Thousand Five Hundred and Eighty Five) -number of
mangroves cumulatively will be cut on all the project sites to:

I.  Construct a 3.5 m wide access road at Versova connector; and
g il.  Erect foundations at all the three project sites

5. That, 10 times the number of affected mangrove trees will be planted in
compliance with the compensatory afforestation proposal on the land
identified by forest department. Further a sum of Rs. 14,31.057/- (Rupees
Fourteen Lakh Thity One Thousand Fifty Seven Only) had been paid
(Bank: YES BANK L.TD., Bandra West Branch, Cheque No. 001681, dated
23" January. 2019), towards compensatory afforestation, to the Mangrove | »
and Marine Biodiversity Conservation Foundation of Maharashtra pursuant -

'ﬁ to directions issued by the Divisional Forest Officer, Mumbai Mangrove

. Conservation Unit vide letter dated 17" January, 2019 for the said

i compensatory afforestation.

Page2of3
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In view of the for?hgoing we request you to kindly amend the CRZ |
clearance dated 97" January, 2013, This-letter is addressed without |
prejudice to our rights and contehtions. ' |

Thanking you,

Yours Sincerely.

poA -

(Suresh Raju V.)
Executive engineer
MSRDC (Ltd.), Mumbai,

Encl.. Annexure | (MAP)
Annexure Il (Draft Amendment).

CC: The Chairman and the Members,
Expert Appraisal Committee (CRZ)
Ministry of Environment, forest
and Climate change,

Indira Paryavaran Bhavan, : .
Jor Bagh Road, 3 -
New Delhi -~ 110 003 ;

Copy to
1) Chief Engineer, MSRDC; for information please
2) C.G.M. (Env.), MSRDC for information Please
3) L.0.{G), MSRDC for information Please
4) Superintending Engineer, MSRDC for information please

fagedof3
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Annexure !}

The Amendment sought at Specific Condition-of CRZ Clearance dated 09/01/2013
is to be as follows:

Sr

i

Exnstmg Clause

To:be. amende _}:5 ;

8 Specmc Condmons

(i) In mangrove area only road stilt
shall be constructed. There would

be permanent loss of about 150.

sqm mangroves during construction
in Versova and Carter Connector.
As per the CRZ notification, 2011,
at least five times the number of
mangroves destroyed / cut during
the construction process shall be
replanted. ‘The proponent ' has
proposed 10 times mangrove
plantation at Bandra adjacent to the
project. The identified land is

government land & presently has | mangrove plantation. The Mangr&ve

sparse mangroves.

| Department,

8. Specrﬁc Condmons

(?) In mangrove area only road, on
stit shall be constructed. THere
would be loss of about 1500 sqm
area of mangroves during
construction at Carter r&ad
Connector, Juhu Kohwada
Connector and Versova
Connector. As per the QORZ
notification, 2011, at least five times
the  number  of mangroyes
destroyed/cut during the construction
process shall be replanted. The
proponent has proposed 10 times

plantation cost will be paid by fhe
project  proponent to the
Mangrove Cell Department |to
carry out the plantation at suttable
identified land by Mangrove Qell
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Ex— R

F.No. 11-84/2011- TA TII
_ Government of India
Ministry of Environment, Forest and Climate Change
{IA-1TI Division)

Tel 01 1-2469!5238

Indira Paryavar'm Bhawan

Jorbagh Road, New Dethi - 3
Dated: 28™ January, 2020
To, .
M/s Maharashtra State Road Development Corporation Lid,
_ Opp. Bandra Reclamation Bus depot,
" Near Lilavati Hospital, K. C Marg, Bandra (West),
Mumbai - 400050
Sub: Amendment to the CRZ clearance uaccorded for Versova—Bandra Seq 'Liuk
Project {VBSLP) - reg.
Ref:  Undertaking submitted vide Letter Na MSRDC /02 / JMD (Engg.1) / VBSL /
F.1972019 /6626, dated 19.10.2019.
Sir,

This refers to your request for amendment to the CRZ clearance accorded by the Ministry
vide its letter of even no., dated 9™ January, 2013 in respect of the project viz. ‘Versova~Bandra
Sea Link Project (VBSLP)', in Mumbai and in supersession of this Ministry’s letter of eveq no.,
dated 06.01.2020.

2. Your request for amendment to the aforesaid CRZ clearance, including the Order dated

20.09.2019 of the Hon’ble High Court of Judicature at Bombay in the matter of Notice of Motion
No. 190 of 2019 in W.P No. 535 of 2019, was placed for consideration and deliberation in the
224" Meeting of the Expert Appraisal Commitice (CRZ) held on 24.09.2019. The Committee has

recommended that the request can be considered.

"

3. Now, therefore, in acceptance of the recommendation of the Committee and approy
the Competent Authority in this Ministry, the following amendment shall be made tn
Ministry’s Letter of even no.. dated 09.01.2013 as follows:..

a) of
this

At para no.8, Specific Condition (i) read as “/n mangrove area only road on stilt shall be
consiructed. There would be loss of abow: 130 sg.m area of mangroves and 50 sq.m temporary

loss during construction in Versova and Carter cornector. As per the CRZ notification, 201

I at

least five times the number of mangroves destroyed/cut during the construction process shall be
replanted. The proponent hus proposed 10 times mangrove plantation at Bandra adjacen( to the

project. The identified land is governmcnt and & pleaentlJ it has sparse mangrove”, shall be
substituted by the followm0 . : ki

now

PagefL of 2

599



s

“In mangrove areq. road on stilt only shall be constructed. There would be loss af about
1383 mangrove trees in 1500 sq.m of mangraves ar eas affected during construction at Carter road
Connector, Juhu Koliwada Connector and Versova Connector. As committed by the project proponent,
10 times the number of mangroves destroyed/cut i.e 15850 mungrove trees shall be regenerated /
replantation at appropriate location m consultation with the Mangrove Cell of the Depmtmen of
Forests, Government of Maharashira”.

4, All other terms and conditions stipulated in the CRZ clearance dated 9* January, 20} 3 shall

remain unchanged. 2,

#

(W. Bharat Sin:gh)
Director (CRZ)

Copy to:
1. The Secretary, Environment Department, Government of Maharashira, 5% Floor, New
Administrative Building, Mantralaya, Mumbai - 400032
The Chairman, (Lnvironment) & Additional Secrctary, Environment Departmt'm,
Maharashtra Coastal Zone Management Authority, Government of Maharashtra, 5% 1‘1( or,
New Administrative Building, Mantralaya, Mumbai - 400032
3. The Member Secretary, Maharashtra Coastal Zone Management Authority, Government of
Maharashtra, Environment - Department, . 5™ Floor, New Administrative Building,
Mantralaya, Mumbai - 400032
4, The Member Secretary, Maharashtra. Pollution Control Board, Maharashtra Pollution
Control Board, Kalpataru Point, 3" and 4™ floor, Opp. PVR Cinema, Sion Circle, Mumbai-_
400 022 i
5. The Deputy Director General, Ministry of Environment, Forest and Climate Changc
Regional Office (WCZ), Ground Floor, East Wing, New Secretariat Building Civil Lmeq
Nagpur- 440001. y
6. Guard File/ Record File/ Notice-Board, 4
7. Monitoring Cell. -

[

-

(W. it Singh)
Director (CRZ)

Page2pf2
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2.NMWN0.1902019 (corrected)
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
NOTICE OF MOTION NO.190 OF 2019
WRIT PETITIONH:IO.SSS OF 2019
Mr.Zoru Darayus Bhathena } Applicant

In the Matter Between :
Maharashtra State Road

Development Corporation Ltd. } Petitioner
versus
Union of India & Ors. } Respondents

Ms.Ronita Bhattacharya Bector, Advocate for the
Applicant.

Dr.Milind Sathe a/w. Mr.Saket Mone, Mr.Shrey Shah &
Mr.Jayendra Kapadia, Mr.Shrey Shah & Mr.Subit
Chakrabarti i/b. Little & Co., Advocate for the
Petitioner.

Ms.P.H.Kantharia, Government Pleader for the
Respondent/State.

Mr.Rui Rodrigues with Mr.N.R.Prajapati, Advocate for
the Respondent No.2.

CORAM :-DIPANKAR DATTA, CJ &
G. S. KULKARNI, J.
DATE :- DECEMBER 16, 2020
PC :

1 The prayers made in this notice of motion, which
was filed on 2rd May 2019 availing the leave granted by the

Supreme Court by its order dated 1st April, 2019, do not

¥
S

{Corrected as per speaking to the minutes order dated 28t January 2021)
Gaikwad RD 1/2
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2.NMWNo0.1902019 (corrected)
survive in view of the letter dated 28t January 2020 issued
by the Ministry of Environment, Forest and Climate
Change, Government of India Department modifying the
earlier permissioni granted by letter dated 9% January
2013. Confronted with such a situation, Ms.Bhattacharya,
learned Advocate for the applicant seeks withdrawal of this
notice of motion with liberty to institute appropriate
proceedings in accordance with law.
2 The notice of motion stands disposed of as
withdrawn, without costs. Interim order, if any, stands
vacated.
3 This order shall, however, not preclude the applicant
to initiate appropriate proceedings in accordance with law
before the appropriate forum.
4 This order will be digitally signed by the Private
Secretary/Personal Assistant of this Court. All concerned
will act on prdduéﬁoh ‘by fax or e-mail of a digitally signed

copy of this order.

(G. S. KULKARNI, J.)- (CHIEF JUSTICE)

Prajakta
S

Vartak i gg'?zz‘zg (Corrected as per speaking to the minutes order dated 28 January 2021)

Gaikwad RD 2/2



BEFORE THE NATIONAL GREEN
TRIBUNAL

WESTERN ZONAL BENCH AT PUNE
APPEAL NO.12 OF 2017

Dileep B. Nevatia ... Appellant
Versus

State of Maharashtra & Ors.... Respondents

ADDITIONAL AFFIDAVIT IN REPLY OF
RESPONDENT NO.5
Dated this day of September 2021

Advocate Shivshankar Swaminathan,
Advocates for Respondent No.5



